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'?;N otCsof the Registry 	Date 	 Order of the l'ribunàl\ 

	

appiicijm 	 102009 	Sri K.Bhattacharjee, learned counsel 

01 peanng for Applicant clearly states that 

'h will not press relief at X(b) namely, to 

LA - Lt - 	
aImitted

ept his date of birth based on certificate 

byhimatthetimeOfiOifliflgGOVt. 

	

y. Regzstr} 	 se vice. Thus, he will confine his relief in &  

re pect'ofpension only. 

	

.. F A WWVLS 	 • 	 V  

Gnevance of the Applicant is that though 
- \V 4'p (tj-. 	:- 

	

o 	NE attained the age of superannua1iop  on 

31.,12.20O8. fill date ho pensipn has been 

	

J)L(4 	---re asedthoughhehastakefluPthematr - 

R QT2qaj— Jj0 	 wi h the concerned authoritiec 
yN 	 -. 

Inthe circumstances, issue notice to the 

- - 	 R spondents Ms U Das, learned Addi 

	

' et&>vi 4 i crg 	 C ; S C accepts notice on behalf of the 

Re spondents Learned counsel for the 

- 	- 	 spondents seeks and allowed four weeks 

• 	 - V 	 time to file reply. 

	

- 	 1 	- 	Contd 
V 	

• 	 •' 	 ,. 	 - 	

- 	 V 
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- 	
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Contd. 	 * 

21.10.2009. 	 - 

It is expd that the Respondents si-iaiI 
• 	 r° 	 take emergent steps to get the pension . 

released to the Applicant. 

	

- 	 ' 	,.-•••.- 	- 

List-on 25. 1 1.2009 

(Madaniar Chaturvedi) (Mukesh Kumarupta). 
ip'tA. 	O4 	 /bbi 	

mber(A) 	 MemberJ) 	
; ',' 

j 	3 	25.11.2009 	Ms.U.Das, learned Addl. C.G.SC f&  
R e'spondents seeks further four weeks time 

file reply. We notice that Applicant has 

	

7 	,.J 	
retired on 31.12.2008 and no pension has. 5i2c- 

' 	 been released fill date. 	 fl  4-J 	/7z75/ 

'•:D )/ 
In the circumstances, further two JI 	

weeks time is allowed to Respondents to tge 
steps to file their reply.. 

( 	 • 	 - 

List on 14.12.2009. it is made clear that DT rTT 

pendency of the present case, shall not 
, 	 . - - 	- 	

' stand ø.n the way-of the"Respondenfs tp 	-, 

i c' 	release the pesinar befjts to the 
VC • 	

Applicanfwhjchjs otherwise admissible. 	- 

	

-.-i 	ii 	-';Ii-V-' 	_, 	 , •I 	 ,54 s 

(Modan Vat aturvedi) (Muke Kumar Gupta) 
Member (A) 	 Méber (J) 

/bb/ 	 - 

ceo or c-i 	 cCI4.122009 	 Ms. U.Das, Learned couniel f-.ttie 
ne 	-'çj 	 )€- • Respondents seeks further tour weeks t tjrneto 

reply. Hawever, she Is notable toinakestaternent. 	1 

	

1't) 0-9 'r 	
whether the Applicant has aeady been paid the" 

. 	provisional Pension or not, though the Apjlicant has 	
:- superannuated on 3 0 :January. 2009. 	 ' 1 • 	

In the c1rcurnsonces.'-c,se Is adjourned to 
9.1.2010. 

'- 

	

0 	 PZ 	 QC' 

uo 	oco 	 a.ezn'D(Modan K p6r Chaturvedi)' 'f: (Mukesh' Ku,iar, Gupto). 
Member(A) ' 	4Member() 	• 

VO 

./Im/h o-em 	 -• 	- - 

-, 

- - -- - 
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19.1. [0 	Reply has been filed. Learned 

counsel for the Respondents produces 

communication dated 8.1.2010 wherein it 

is stated that 'the Applicant has received 

all the pension benefits including Monthly 

Pension, Final payment of GPF, 

Retirenient Gratuity, Leave Encashment, 

CGEGIS and Commutation of Pension 

etc.. With this stand of the Respondents, 

the relief claimed in the present case 

stand fully satisfied. However, learned 

counsel foi the Applicant seeks one week 

time to obtain pmpet instructions. 

List the matter on 29.1.2010. 

Mctan . Chaturvedi; (Mukesn Kumar (iupta) 
tember (A) 	 Member (.1) 
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29.01.201 

	

Mr.P.Barman, 	learned 	counsel 

appears for Applicant and Ms.U.Das, leared 

Addi. C.G.S.C. appears for Respondents. 

Vide order dated 21.10.2009 limited 

notice was issued to Respondents. namely. 

Applicant's claim regarding pension. 

Thereafter, Respondents entered their 

appearance and made statement that 

Apcant, had received the pensionary 

benefits including GPF, Retirement Gratuity 

and Leave Encashment etc. Communication 

dated 08.01.2010 addressed to learned 

counsel for Respondents has been produced 

which in specific states that, "the applicant 

has received all The pension benefits 
indluding Monthly Pension, final payment of 

GPF, Retirement Gratuity, Leave Encashment, 

CGEGIS and Commutation of pension etc." 
. 4- 
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LL. OY 	 /bb/ 

Vide order dated 19.01.2010 learned 

counsel for Applicant has prayed for 

adjournment to obtain necessary instruction 

from Applicant Today, Mr.P.Barman, learned 

counsel for Applicant made the statement 

that Applicant indeed had received the  

aforesaid benefits. 

Since notice issued by this Tribunal had 

been limited in nature, namely, ApplianVs 

claim rearding pension, which relief has 

been granted by Respondents, present O.A.  ib 

rende rt  

O .A. is; accordingly, disposed of as 

infructuous. 	S  

dan K ar Chaturvedij (Mukesh Kumar Gupta) 
Member (A) 	. 	 Member (.1) 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBU 

GAUHATI BENCH, GUWAHATI 

(An application undersect,on 19 of the Administrative Tribunal Act, 

195) 	 . 

Original Application No...(!I ..... .. of 2009 

Sri Choting Kama 	.' 	. 	
. 

.Applicant 
-vS- 

The Union Of India and O 
Respondents 

SYNOPSIS 	 . 

The applicant prefers this application before the Hon'ble Tribunal for 

direction to the respondent to rI'ease his pension with interest With 
immediate effect. 	. 	 . 	 . 	 . 	 . 	 . 	 . 	 . 

.. Filedby . 

Advocate 

4 
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BEFORE 

(An application 

1985) 
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OCT 9 	 / 
HE CENTRAL ADMINISTRATIVE TRIBUNAL 	 I 
GAUHATI BENCH, GUWAHATI 	 5 

nder section 19 of the Administrative Tribunal Act, ' 	I 
• 	

. 

Original Application No. 	........ of 2009 

Sri Choting Kamsa 

.Applicant 
-VS- 

The Union of India and Ors. 
Respondents 

LIST OF DATES 

Date Particulars Ahnexure 

11.4.72 Applicant 

Office of 

was appointed as Chowkidar in the 

the Directorate of Field Publicity 

23.3.06 .Applicant wrote a letter for clarification of his 

service book record 

5.4.06 Respondent 	No.3 	issued 	letter 	wherein 

clarificatipn was given regarding service book 

19.12.08 Office order was issued by the Joint Director for 

superanruation of the applicant w.,e.f. 31.12.08 

31.12.08 Office order was issued by the respondent 

releasing the applicant from the office 

30.4.09 Legal nctice issued by the Advocate of the 

Applicant 

7.5.09 Letter issued by the respondent regarding the 

payment of pensions 

20.5.09 Letter issued 	by the administrative Officer, 

regarding proof accepted for verification of age 

and date 	f birth 

12.6.09 Applicant issued the letter regarding proof of the 

age. 

Filed by 	• 
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BEFORE THE CENTRAL ADMINISTRATIVE TRiBUNAI - j 

GAUHATI BENCHJ GUWAHATI 

(An application under section 19 of the Administrative TribUnal 
Act, 1985) 

Original Application No.. 2).9'.... of 2009 

Sri Choting Kamsa 

.Applicant 
-vS- 

The Union of India and Ors. 

.Respondents 

INDEX 
SL. No. Annexure Page No. 
1. Application 1- 00 

2. Annexure-1 9 
3. Annexure-lI 10 

4. Annexure-Ill 

5. Annexure-IV j 
6. Annexure-V I 	L, 

7. Annexure-VI I 
8. Arinexure-\/lI 

9. Annexure-VIll 

- 17- 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH,GUWAHATI 

(An application under section 19 of the Administrative Tribunal 

Act,1.985) 

Original Application No..2!..55..of 2009 	 LL. 

I. 	PARTICULARSOF THE APPLICANT CelltralA 
Choting Karnsa Ex- Chowkidar 	 f 	V1rf 

Son of Late Habikamsa 
om(7  

Resident of Kamsa Village, P.O. & P.S Seppá, 

Dist - East Kameng , Arunachal Pradesh 

	

II 	PARTICULARS OF THE RESPONDENTS 

Unionof India; 

Represented by the Secretary to the Government of India 
Ministry of Information and Broadcasting, 

New Delhi-I 10001. 

Directorate of Field Publicity, 

Ministry of Information and Broadcasting, 

East Blo6k-4 Level III, R.KPuram, New Delhi 110066. 

Joint Director of Field Publicity, Regional Office, Itaragar 
Arunachal Pradesh 	C 

	

4 	Field Publicity Officer, DFP( Field Publicity Officer), Seppa, 
Arunachal Pradesh  

Pay and Accounts Officer, Ministry of Information & 
Broadcasting , Guwahati R G. Io-t--i 1?e4 7 to ô 

Administrative Officer, Directorate of Field Publicity 
Regional Office, ltanagar, Arunachal Pradesh - 7 1111 

5, 
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III. PARTICULARS OF THE ORDER 	 1 7-11  Th:: 

APPLICATION IS MADE. 
The application is made against the letter dated 20.05.09 which 
the authority requested the applicant to furnish proper document 
showing, the date of birth issued by Administrative Officer 
directorate of Field'Publicity Regional Office, Arunachal Prádesh. 

(iv) JURISDICTION OF THE TRIBUNAL: 

The appliáant declares that the subject matter of the present 
application is within the jurisdiction ofthe Hon'ble Tribunal. 
LIMITATIONS; 

That the applicant declare that the present application is filed 
within the limitation prescribed under 21 of the Administration 
Tribunal Act, 1985. 

FACTS OF THE CASE: 

That the applicant is the Citizen of India by birth and the 
schedule tribe residing at village Kamsha, Dist- East Kameng 
(Arunachal Pradesh) . Being the Indian Citizen the applicant is , entitled 
to all the rights and privileges guaranteed to a citizen under the 
Constitution of India and the law in force of the county. 

That the applicant joined under the respondent on 1.1.04.72 as a 
Chowkidar and was serving till his superannuation on 31.12.08. It is 
pertinent to mention herein that at thetime of joining his service he was 
asked to produce his age certificate. Accordingly - the appliôant 
submitted a class to educational certificate before 'the authority for as - 
a proof of his age for joining the Govt. service. 

That the applicant thereafter continued his service without any 
- hindrance in his service career. 	 - 

That the applicant on 23 03 06 issued a letter to the respondent 
wherein he requested for clarification of his service book and also 



ID 

91 
	 i?4h1 	57j 

It 
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	 7 19 OCT?9 	/ 

highlighted his grievances that for last 30 years he 	iven. 'any 
"I• 	j 

/ 
promotion 

A copy of the letter dated 23.03.06 is annexed 

herewith and marked as Anneuxre-l. 

That in response to the said letter the respondent No.3 vide its 

letter dated 05.04.2006 informed the applicant that as per the record 

he has joined the service on 11.04.92 and his date of retirement is 

31.1208. As regard the upgradation/ promotion unless education 

qualification, there is a no promotional scope of Chowkidar/ peon; 
However he has been given financial benefit under IN-SITU promotion 

w.eJ. 01.04.91 and his pay has been further upgraded under ACP 

benefits w.e.f. 9.8.99. 

A copy of the letter dated 5.4.2006 is annexed 

hereto and marked as Annexure-Il. 

That the application states that the respondent No.3 had issued 

an order 19.12.08 that upoh his retirement from the Govt. service on 
superannuatioij w..e.f. 31.12.08 the applicant stand release from his 

service. Accordingly on 31.12.08 the applicant was stand. relieved on 

superannuation. 

A copy of the order dated 19.12.08 and order 

dated 31.12.08 are annexed herewith and 

marked as Annexure-Ill and IV respectively. 

'That after the retirement as the applicant was not receivingthe 

retirement benefit, he issued a legal notice upon the respondent 

through his Advocate On 07 05 09 the Respondent No 3 issued a 

letter upon the applicant stating that the pension paper has already 

been sent to pay and account office, Guwahati But due to the change 

in pension rule after Sixth Pay Commission report The pension case 

'4 



	

.'f4,.. 	-. - 
	

;/ h 	 E çlr 	•• 	' 
4 	 / 	 u..! 

/ 

lstr  

/ 	
19 fir7- 9O9 

Ch  e 	
/ was returned, to the office and had to be recalculated and sent to PAQ, 

Guwahati again. And hence as such there will be delay. 

A copy of the letter dated 7.5.09 is annexed 

hereto and marked' as Annexure-V. 

That the applicant state that he had received the letter dated 

20.05.09 from the respondent No. 6 , wherein it is stated that pay and 
Accounts Office, Guwahati has returned his pension- paper with certain 

observation. It is also stated that applicant should furnished photocopy 

of any proper document showing his date of birth as his date of birth 

as per the record of the office is 12.12.48 but the document is not 

availablein the record. 

A copy of the letter dated 20.4.09 is annexed' 

herewith and marked as Annexure-VL 

That in response to the said letter the applicant immediately 

informed the authority that his date of birth is not 12.12.48 as he has 

already submitted a copy of school certificate at the time of joining and 

requested the authority to correct the date of birth so that his pension 

case get expedite. - 	- 

A copy of the letter dated 12.6.09 is annexed 

herewith and marked as Annexure-Vil 

That the-applicant states that as the respondent not taking any 

steps for release of his pension, he went to the office and submitted a 

photocopy of his birth certificate issued by. Govt. of Arunachal Pradesh 

department of, Economics and Statistics, wherein his date of birth was 

shown as 26 01 54 but the official of the respondent No 4 refused to 

accept the same and returned the birth certificate 



'1 Afp ;  / 
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A copy of the birth cetificat&.is..annexed 
herewith and marked as Anexure-VlIl. T 

That the applicant states that though the applicant was 

superannuated on 31.12.08 on a wrong entry of his date of birth in the 

office record, the applicant has been deprived of his service for 

anôthér six years for no fault of his own. 

That the applicant states that at the time of his joining he has 

submitted class-Il education certificate wherein his date of birth was 

shown as 201 .54 which was apparently issued by authority and in its 

place the date of birth was shown as 12.12.48 which has come into 'the 

knowledge to applicant on 28.5.09. 

That the applicant states that during his entire career of his 

service, the service book was not shown to him nor any signature was 

obtained by him as per the rules and procedure of service 

jurisprudence and as such the respondents are duty bound to accept 

his date of birth as 26.01.54 as recorded by the State Govt. 

VII GROUNDS: 

For that the respondent authority ought to have corrected his 

date of birth by taking into consideration of the birth certificate issued 

by Govt. of Arunachal Pradesh and as such the applicant is liable to 

get the benefit of his service. 

For that the respondent authority having failed to produce a 

school certificate before the pay and Accounts office, Guwahati for the 

release of the pension has caused prejudice to the applicant. 	' 

for that the respondent authority till date has not taken any steps 

for release legitimate. pension due to their negligence inspite of his' 

submission of birth certificate. 

LO 
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For that refusing to accept the birth certificate bVTffii5iIrar_  
the respondents is not only bad in law but shows callousness of the 
respondent in correcting the date of birth. 

For that the applicant states that right to get pension is not 
subject to exercise of any pressure or administrative discretion of the 
authority. The matter of pension on the other hand it is not the bounty 
or charity rather it is a statutory right of any justified and good reason 
strictly on conformity with law. The said right can not be denied and the 
respondent have a legal, constitutional, statutory and moral obligation 
to release the pension to the applicant. 

For that the applicant states from the facts and circumstances 
as narrated above it is apparently clear that the action of the 
respondent authority in not paying the applicant's due pension even 
after nine months of his retirement is illegal, unjust, improper 
unreasonable, arbitrary, discriminatory and violative of Article 14,21, 
300-A of the Constitution of India. 

DETAILS OF THE REMEDIES EXHAUSTED: 

The applicants declare there is no remedy to them under any 
rules etc and considering the urgent nature of the affect of the 
reallocation order the application is compelled to approached this 
Hon'ble Tribunal very urgently and this Hon'ble Tribunal is the only 
remedy. 

MATTER PREV1OULSY FILED OR PENDING WITH ANY 
OTHER COURT. 

The applicant has not filed any other case / application in any 



X. RELIEF SOUGHT 

Under the facts and circumstances of the case , the applicant 
prayed for following reliefs: 

To direct the respondent to release the pension of the 
applicant with interest with immediate effect without any 
delay. 

To accept the birth certificate of the applicant issued by .. 	.. 
the Govt. of Arunachal Pradesh 

(c) 	Any other order/ or orders I direction/ directions which this 
- 	 Hon'ble Tribunal consider fit and proper in this case. 

Xl. PARTICULARS OF THE POSTAL ORDER 

Postal Order No. : - ..39 
Dated 	:- 
Envelops with acknowledgement card 
Vakalatnama 
Material papers 

XIII. LIST OF ENCLOSURES 

I Copy of Letter dated 23.3.06 
 Copy of letter dated 5.406 
 Copy of order dated 19.12.08 
 Copy of order dated 31.12.08 
 Copy of letter dated 20.4.09 
 Copy of letter dated 7.5.09 
 Copy of letter dated 12.6.09 
 Copy of birth certificate 
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/ VERIFICATION Gr 

I, Sn Choting Kamsa, Ex- Chowkidar, aged about 1 years, Son of 
Late' Habi Kamsa Resident of Kamsa Village, P.O. & P.S Seppa,Dist - 
East Kameng , Arunachal Pradesh ,do hereby verify that I am the 
applicants in the accompanying application I am acquainted with the 
facts and circumstances of the case and swear this verification I 
hereby verify, that the statements made in paragraphs I to XI are true 
to myknowledge and that I have not suppressed any material facts. 

And I set my hand in this verification today LEI. . October 2009, 
at Guwahati. 

Signature 
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TO, i 
'he Joint Director 
Dte, of fleld.publicity 
0 overnment of T ndja 
I tanagar(Arunacha]. pradesh) 
(Through proper channl). 

Sub: - 

Sir, 01  am serving as a Chowkjdar for the last 30 years 
above in the Directorate of field 
of Indja under .4ruriqchl pradesh region,and performed the 
Oovt.dties with panctuafly and sincerly upto the satisfaction. 
of the office superiors. 

Under my. 30 years above served to the Department the 
Oovernment has not yet promoted me urgrade status,as I. am 
entered as a Chowkidar and litely to be retired on the áame 
catacity to tally other eources,I an feels grief for 30 yrs 
abov pasted of mv life in the Department. 

Now, I would like to requested you kindly check 
and clarified my Govt.service career from your kind end,as 
I am ille.rate rural hilly people didn,t have records myself 
for the same only I remembered when I was Joining in the 
Department as a Chowkidar I was submitted a tlaSS_IIeduc.u. 

-atiorial certificate as desired by the Government. 

I - o.5/7/78-94-1-)F/ 

-Dated Seppa,tho .23rdMarch/2006. 

,v 

c- CC 

Yours faithfully, 

(C.Kamaa) CDR 
Field publicity office 

DFP,s.ppa unjt. 
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,0281118173._Estt/TOl/ih/ cjLjC 
Q.vernlflh?tt of India 

Directorate of Ifield Publicity 
Regional off ic.(ArJ) 

Dated Itanagara the 
5th April,2006 . 

Sub:- ServCè. book recorda jn respect 
of Shri 

C. .(a*s$, Chowkidar. ..clariftCattI reg. 
00* 

As per rec.rds in the SerDOeb0k,1't 
C. Za*sa. Ch.wkidar had joined in the •.rutoe en 
l7i72 and his date of retir61flt on 8üP6rSfl7W&  

49  
Is 31.1202008. 48 regards upgradati0WPT0h1tt229 

--- unless adequa e •duc(tiOfl2l qualifi0CttI1 there t 

no  pr.*otton'l CC•P* 'f•P ehewktd.Ir/PI*1 il.w*D.r. 
is has been given financial benefit under tflr.SttU 
pro*ottOfl wf. 1.4.91 and hts,.PaY'"s been furthel 
upgraded under A0P.bd7Zlftt wef. 9.8.99. 

( 1. PusanS 
.Jint Dtr4et 
DFP: Itandg' 

/ 

Shri C. ft4sa, Ch.wkidAr 
Sappa for inforwAti on with reference 
to his letter dt. 23.3.2006. 

:9'flT 

Guwahat 



own 
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sPEa'D posr 	, 

N..28ft't8/!3_EStt/V0 " 2 
G.vernmeflt .  •f..rndid 

Directorete •f Field Publicity 
RegionLi Otftce(Ar.P) 

,Dgted Iteneger, 	the 
19th December,2008 

OFFICZbORD58 

Consequent up.n his ret irentent from G,vern*ent 

service on supertnnu*tiofl w.e.f. 	
51st Dece&.,er,2008, 

Shri C. Kuse, Chowkid*r, Sepp, st..nds relieved of 

his duties with ! 	c4pJ&3t Decuber,2008(4/N). 

/ 

19 	 (Rej Kuer 	) 
,.k,int Director 

Guwa 	BeflCtl 

Copy tô: - I$! 
Shri C.Kg*sa, Chowkider, Seppa 1/nit for 
inforQt*t ion and o.JJ&plitflCe. 
The Pgy & 4ccufltS officer, Ministry ,f I & B, 
Guwahati for intorl*(ti('fl. 

Directorete of Field Publicity, New Delhi for 
informdtifl. 
ServIce Book of Shrt C.Kd!flSi,Ch0Wk1d'. 

4ccountS Section. 
The Field Publicity 0.fPicer,DFP,SCPP9 for 
information. The services of Shri R.Barushopeon 
may be utiliS6d in addition to his' ewfl duties, 
ttll alternative arranQeflzeflt is made. 

\ 
~Vi 

( IIaJ Kurur ) 
Joint Director 
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NO.4/1/2O07-O8E 3tt/ 1 / 

government of India 
Directorate of field publicity 

office of the field publi.ty of ficerN 

seppaJP). 
Date: -31/12/2008. 

OFFICE ORDER 

In pereuaflCe of, the DireotOr(AP)DFP,G0Vt.0f India, 

Itanagar vide office order No_28/118/73EStt/101f,f/256 dated 

19th December,2008. 

Shri,C.Kamsa/tThoWkidar of this, unit office is 

hereby stands relieved upon his retirement from Government 

service on suparaniatiOfl today on 31st December,2008 (A/N). 

Copy to:- 

1kir.C.kamsa out going chowkidar is hereby directed to 
handover the office keys to Shri,R.oruah/peofl of this 

office. 

2,Shri,R.2c,ruah/PeOfl of thu unit, office is heby directed 

to performance the Chowkidar duties in addition to his 
daily office duties'untill the arrangement is made by 
the Regional office.. 

3.Tkie Director(AP)DFP,OVt.Of In4ia,Itanagar for his 

neccessary action;please. 

4.Office copy. 

*T wwhch  

19 OCT 2009 

• 	Guwahati Bench 
• 	TTE Z1Rf 

(R .Kamsha) PPA 
Unit incharge. 
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SPEED   iOST/A 

 

No.28/1 l8/'73_EStt/V01' t 
Government of India 

Directorate of Field Publicity 
Regional Office (Aruflachat Pradesh) 

7th May' 2009. 

To.  	/  	
Centrat 

'   Shri C. Kan1sa, EChowkidar, 
Village: Kamsha, P0/PS: Seppa, 
Dist. East Kameng, 

.L1   	

1 9  OCT 
Arunacllal 

Sub :- 	Payment of PensiO  	Guwahatj   e 

Please refer to Advocate Notice dtd.30.4.2009  	e.sUbjeflti0 

bove. 
This is to inform you that your pension case was already sent to Pay & 

Accounts Office,   Guwahati   in   time   i.e.   on   receipt of complete p
apers/documents from 

  6   Pay Commission report   the 
you. But due to some change in pension rules after  
pension case was returned to this office and had to be reca1culated and sent   to PAO, 

Guwahati again.   That   jg ! 
It is also to inform you that you had intimated   the cdrect   SBf account number to this 
office only on 9.3.2009 although you had   retired on 31.12.2008. 

However the matter is being taken up with the Pension   anctioniflg 

authoritY   for   cordiing   priority. 

Your GPF   final payment for   Rs..99__-as already been sent to you 

through   Field1bc  	,SeBPa.T  	
may be   know1edged. 

•i 	Full Puii.   'h 

b,vefnmiflt   it   thii 
tan.s.r.   Arun.ths   P,sOd 

Copy   to: 1. The Pay & Accounts Officer, Ministry of I & B, Guwahati for 
information. A photocOPY of Advocate Notice dtd. 30.4.2009 IS 

enclosed with the request to settle pension case of Shri C.   Kamsa, 
Ex-

Chowkidar as   early as possible. 

L-, n.io . . &ivo cate  Notice. 
Joint Oirwuiw,. 

Ome. at FiId PubI'f'it 
6nvrnmflI uf lnOi 

?nAqRf. 4rjnch1 Pr 
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No.28/11 8/73-EsttIVol-fl/ 
Government of India 

Directorate of Field publicity 
Regional office (Ar. P) 

Shri C. Kainsa, Ex-Chowkidar, 
Village: Kainsha, P0/PS: Seppa, 
Dist. East Kameñg, 
At i.inaclial Pradesh. 

SPEED POST.• 

DatecMay2OO9. 

Centr&Admkiistrallvembunai 

19 	fl' 

Sub :- 	Proof accepted for verification of age/Date of Birth. 	 Guwahati Bench 
Ud 

This is to inform you that Pay & Accounts Officer, 
returned your Pension Case vide letter No.PAO/NERJDD/PEN/09-10/259 dtd.12.51009 
with certain observations which will be completed by this office. 

However, you are ruested to furnish a photocopy of any proper 
document 	 Your Date of Birth as per record of this office is 
12-I 2-1 948. But the document is found not available in record. 

Please accord priority as the same is required to be submitted tO Pay & 
ALo11111s 0111cc Guwahati immediately. 

/ 

(K. C. Paiil)T 
Administrative Officer 

DFP :Itanagar. 



A~V--A , , - till 

i'O. 

The Field publicity officer at Cen tralAd 	 -. 

Seppa, East Kameng distt. 	/ 	if'p 

Sub:-Regarding my dale of birth. 	 / f 	1 9 	• - 

	 / 
Sir, 

With utmost humbleness I beg to state you that, My date of birth is not 12/12/1948. 
1 have already furnished a cpy of my school certificate at the time of my joining. 

Ills therefore requested that you may kindly peruse my school certificate 
and enter the correct date of birth and do the needfull so that my pension case get 
expedite. 

Thanking YOU 	C. 
Faithfully your's 

Sri choting Kamsa 
Chowkidar,Fiejd Publicity 
Seppa. 	 - 

( 'olr tu:-i  .l)irector field publicity at Itanagar 
2.Pay and accounts Officer gauhati. 
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No. ...6.4i/2009 
	 Form-5 

GOVERNMENTOF 
ARt INACHAL PRADESH 

' 	 . . 	 - 	- 	 I 

DEPARTMENT OF ECONOMICS  Ll 
AND STATISTICS 	/ 

BIRTH CERTIFICATE 

:eNde.6eon 1J1 7 of the Registration of Births and Deaths Act, 1969 and Rule 9/14 ofi 
Arunachal Pradesh Registration of Births and Deaths Rules 2001) 

This is to certify that the following information has been taken from the original record of 

bftth which is the register for (local area/local body) ..... K.4S 	 ............ of 

 KAMENG Cahsil/h!ock ........ ...... ..... . ........ ...of District.. . 	 ............. of 

State Arunachal Pradesh. 

Name . ........QJ. VJYLSA........... 

Date of BirthS.  ..... . ... QA9.4........... 

Name of Mother: . . . 

Name of Father: . . . 	 E . I-iBI. K 

Address of parents at th,e time of birth of the child 

Kp 4-4 5 	.VLAGE................. 
PC & PS— SEPPA 	

S 

EAST KENG• DISTRICT 

• ..... 

Registration No.: .. . . 
	 /2O... 

Remarks (it any) ........................ 

Date of issue:..'. 	..: 	 .2.....)....... 

Sex:...MiL.E ...................... 

Place of Birth KISA .VILL.AGE... . 

Permanent address of parents: 

.MA.Y41iG ............... 

	

EkST KI4ENC DISTRICT 	S 

P.RAESH ......... 

T~PD~ateof Registration 

Signature of the i 	g pl!rorIty \ 
Address of the issuinithority 	S  

*4dT.. D'stri 	 . 

JA ..........5. . . . 
	 S 

*tt K  

, • IS-js .................S  

S 	 i'db) 	1- •  

Seal :- 

H 	 "Ensure registration of every birthand death" 	 - 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL & 

GUWAHATI BENCH, GUWAHATI 

oANo;214/2009 	 r 
Shri Choting Kamsa 

.APPLICANT 

-VERSUS- 

UNION OF INDIA &others 
RESPONDENTS 

IN THE MATTER OF 

Written Statement submitted by the Respondent44- t-" 

WRITTEN STATEMENT: 

The humble answering respondents submitted their written 

statement as foflows: 
1(a) 	That I am... . 	. 	................. and respondent 

No ...in the above case and 	at present working 

as..To 	 1 have gone through a copy. 

of the application served on me and have understood the contents thereof. 

Save and except whatever is specifically admitted in this written statements, 

/ the contentions and statements made in the application and authorized by the 

competent authority to file the written statement on behalf of all the 

respondents. 
The application is filed unjust and unsustainable both facts and in law. 

That the application is bad for non-joinder of necessary parties and• 

misjoinder of unnecessary parties. 

That the application is also hit by the principles of waiver estoppels and 

acquiescence and liable to be dismissed. 
(e)' That any action taken by the respondents was not stigmatic and some 

were for the sake of public interest and it cannot be said that the decision 

\ \ \\O 	 - 

00 1  
s.  

pradeS 	 . 	
j. Cf-'-' 
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taken by the Respondents, against the applicants had suffered from vice 

of illegality. 

PARA WISE REPLY 

That with regard to the statement made in paragraph 1 of the OA, the 

answering respondents beg to offer no comment. 

That with regard to the statement made in paragraphs 2 of the OA, the 

respondents beg to state that no such certificate was submitted by the 

applicant. As per office record his qualification is nil. In his service book, 

signed by the applicant afong with finger and thumb impression and duly 

accepted by then Regiona' Officer, it is clearly mentioned that his 

educational qualification is nil and his date of birth is 12th  December 1948. 

Therefore, it is -very clear that at the time of joining in service, the 

applicant had not submitted by certificate of his educational qualification 

and as per office records his educational qualification is nil and date of 

bIrth is 12.12.1948. 

A copy of the fiit page of the 

applicant's service book is annexed 

here\Nith and marked as Annexure-1. 

That with regard to the statement made in paragraph 3 of the OA, the 

answering respondents beg to offer no comment. 

That with regard to the statement made in paragraph 4 of the Ok  the 

respondents beg to submit that the applicant was informed by the 

respondents 'vide letter Ho. 281118173-EsttNol.111640 dated 05.4.2006 that 

as per records in his service book he had joined the service on 11.4.1972 

and his date of TetiTement on superanuation is 31.12.2008. 

\ ç \\O \K 	\ 
ectO' $01 

• 	 V. 
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A copy of the letter dated 05.4.2006 is 

annexed herewith' and marked as 

Annexure-2. 

That with regard to the statement made in paragraph 5,6,7 and 8 of the OA, 

the respondents beg to offer no comment. 

That with regard to the statement made in paragraph 9 of the OA, the 

answering respondents beg to submit that as already stated above that no 

such certificate was submitted by the applicant. As per his service book, 

signed by the applicant along with finger and thumb impression and duly 

accepted by the then Regional Officer, his date of birth is 12th  December 

1948. Further in the family detail furnished by the applicant on 20.4.1995, 

he himself declared 12.12.1948 as his date of birth. So question of 

correcting the date of birth of applicant does not arise. 

A copy of the family detail thrnished by the 

applicant on 20.4.1995 is annexed herewith and 

marked as Annexure- 3. 

That with regard the statement made in paragraph 10 of the OA, the 

answering respondents beg to submit that the contentions of the applicant 

is not correct that office has not taken any steps for release the pension of 

the applicant. His pension papers were forwarded well on time and his 
pension case was regularly pursued with PAO, Guwahati as per the 

following details: - 

a. Pension papers along with necessary forms were sent to the 

applicant with request to properly fill and immediately 

return them to Regional Office for onward submission to 

Pay and Accounts Ofiicer, Guwahati vide letter No. 

\ 	 28/11 8/73-Estt/Vol.1112 10 dated 12.5.2008. 

Of towed 
FieNd 

D 

raes' 
4 

A copy of the letter da.ted 125.2008 is 

annexed herewith and marked as Amiexure4. 
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Mahati 	A copy of the letter dated 05.4.2006 is 

annexed herewith and marked as 

\ 	 Annexure-2. 
That with regrcJ to the statement made in paragraph 5,6,7 and 8 of the OA, 
the responden beg to offer no cothrnent. 

That with regai -V 10 the statement made in paragraph 9 of the Ok the 
answering responents beg to submit that as already stated above that no 
such certificate wa\ submitted by the applicant. As per his service book, 
signed by the applicnt along with finger and thumb impression and duly 
accepted by the then\Zegional Officer, his date of birth is 12th December 
1948. Further in the fanily detail fiicnished by the applicant on 20.4.1995, 
he himself declared A . 12 - 1948 as his date of birth. So question of 
correcting the date of birt1 o applicant does not arise. 

A opy of the family detail furnished by the 

appcant on 20.4.1995 is annexed herewith and 
niarkd as Annexure- 3. 

That with regard the statemnt made in paragraph 10 of the OA, the 
answering respondents beg to ubniit that'the contentions of the applicant 
is not correct that office has not\taken any steps for release the pension of 
the appLicant. His pension pape were forwarded well on time and his 
pension case was regularly puried with PAO, Guwahati as per the 
following details: 

- 	 \ 
a. Pension papers along \

Vil 

applicant with reques 
retuni them to Regiona) 
Pay and Accounts Oi 

28/1 18/73-EsttJVoLllJ2lO 

\Wtk) ~ 
\, \ V,  

TI 

511 

- 	 Ct 

•.i1 A 	 r v,l 
E1 

h necessary forms were sent to the 

to properly fill and immediately 
Office for onward submission to 

\cer. Guwahati vide letter No. 
cted 12.5.2008. 

A copy of \he letter dated 12.5.2008 is 
annexed herewith and mrked as Annexure4. 



2i- 

4 

The papers were received back at Regional Office on 

3.6.2008. 
A copy of the papers received on 03.6.2008 

is annexed herewith and marked as 

Annexure- 5. 

The pension papers were again sent to him on 20.6.2008 
c.ia A*11 

with some observations. 

2019 2 •f 1I 
A copy of the letter dated 20.6.2008 is 

1  
annexed herewith and marked as Annexure-6. 

The papers were received on 04.7.2008 at Regional Office. 
-: After completion of formalities, the pension papers were 

forwarded to pay and Accounts Office (PAO), Guwahati 

vide letter No. 28/!! 8/73-EsttJVolJI/579 dated 22.7.2008. 

A copy of the letter dated 22.7.2008 is 

annexed herewith and marked as Annxure-8. 

The papers along with service book were returned by the 

PAO. Guwahati vide letter No. PAO1NER1DD/PEN/8-

09/498 dated 15.9.2008 mentioning, " In respect of 

Pension/Family Pension! Gratuity/Commuted Value Pension 

etc. as already sanctioned in cases occurring on and after 

01.01.2006, the same shall be revised in terms of OM No. F. 

no. 3007108-P & PW (A) Govt. of India, Mm. of PPG & B 

dated 02.9.2008." 
A copy of the letter dated 15.9.2008 is 

annexed herewith and marked as Annexure-9. 

1. After doing the needful the papers were again forwarded to 
Pay and Accounts Office, (PAO), Guwahati vide letter No. 

28/118/73-Estt/Vol.I1!138 dated 29.11.2008. 
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g. The papers were again returned by the PAO, Guwahati vide 

letter no. PAO/NERIDD/PEN/08-09/104 dated 09.3.2009 
with following observations: - 

0 

(i) 

j I 
I 12j,4ffl iJ 

$ 	Guwaliatj Benc* 

Vigilance clearance certificate wanting. 
LPcINDC have not been found 
Govt. servants retiring on or after 1.1.2006 are 
1igible for payment of pension @ 500/6 of the 

emoluments (Last pay drawn) or 50% of average 
emoluments received during the last 10 months 
whichever 	is 	more beneficial 	to the retiring 
employees as per G. I. Dept. of Pen, RW., O.M.F. 

No. 38/37108-P&PW (A) dated 11.12.2008 which 

may be followed while processing Pension/Revision 
of pension cases. 

(iv) The reference to the records verified in respect of 
date of birth has not been mentioned in the service 
book. 

(v) The official was placed in the merger scale of 

pay of Rs. 775-1150 w.e.f. 1.4.1995 as per OM No. 
1 3(2)/1C/92 dated 7.4.1995. But further action to 
refix the pay w.e.f. 01.1.1996 in the scale of Rs. 

2610-4000(S-2A) to whom the pre-revised pay scale 
of 775-1150 was applicable has not been taken. 
Reasons of same may be communicated. 

A copy of the letter dated 09.3.2009 is annexed 

herewith and marked as Annexure-lO. 

h. After necessary action the papers were 3' time forwarded to 

\411  .\ \O ç 	PAO, Guwahati vide letter No, 28/1 18/73-EsttJVol.1I/60 
dated 17.4.2009. 

71 
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A copy of the letter dated 17.4.2009 is annexed 

herewith and marked as Annexure- 11. 

I 	i. A demand draft No. 1225-161104 dated 22.4.2009 

amounting to Rs. 1,99,4361- towards final payment of GPF 

was sent to the applicant vide letter No. G=12019/6i2009-

I 0/Acctt/127 dated 27.4.2009. 

A copy of the letter dated 27.4.2009 is annexed 

herewith and marked as NANxure-12. 

j. Pension papers were agiig returned by the PAO, Guwahati 

vide letter No. PAO[NER/DD/PE/)8-09)259 dated 

12.5.2009 with following observations:- 

The proof accepted fro verification of age may be 

nientioned. 

Pay fixed as on 1.1.1996 in the elongated pay scale 

S-24 i.e. Rs. 26104000 does not appear to be 

correct. The total emoluments were Rs. 31691- pay 

should have been fixed ar Rs. 3170/- by raising the 

total emoluments to the next stage in the revised 

scale of pay. 

The amount in increment on 1.1.2006, paise should 

be ignored but any amount of a rupee more should e 

rounded off to next multiple of Rs. 10/- as per G. I. 

M. F. O.M. HO. F. No. 1/1120084C dated 
29.1.2009. 

As the retired official is a noi-rnatricuiate Gr 'D' 

eniployee drawing pay in the pre revised scale of 
Rs.27504400) S-4), he may be paced in the pay 

\\O 	
band –IS with Grade of Pay of Rs. 1800/- w.ef. 

- 
	

1.1.2006. 
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(v) Service book has not been shown once in a year to 
the Govt. servant and no signature of the Govt. 

servant obtained• in the service book in token of 

having inspected the same. 

A copy of the Letter dated 12.5.2009 is annexed 

herewith and marked as Ann exure-1 3. 

k. After doing needful the papers were 4th  time forwarded to 

PAO, Guwahati vide letter No. 28/11 8/73-Estt/VoL111340 

dated 09.6.2009. 
A copy of the letter dated 09.6.2009 is annexed 

herewith and marke4 as Airnexure44. 

1. A bill of leave encashment was sent to PAO, Guwahati vide 

leftero. 2811 1.8/73-Estt/480 dated 28.7.2009. 
A copy of the letter dated 28.72009 is annexed 

herewith and marked as Annexure-1 5. 

rn. A bill of CGEGTS. was sent to PAO, Guwahati vide letter 

No. G. 27018/1/2009-Acctt/476 dated 28.7.2009. 

A copy of the letter dated 28.7.2009 is anned 

herewith and marked Annexure-16. 

n. Pension papers were again returned by the PAO, Guwahati 

vide letter No. PAO/NER/DD/PEN/) 2009-10/535 dated 

07.9.2009 with observations that "Since the official does not 

possess minimum quaJication, his pay may be done with 

\ 	 granting PB-iS i.e. 4440-7440 & the Grade Pay 

oc 4respondIng to the pre revised pay scale i.e. 1800!- as 

1o*çed in CCS (RP) Rules 2008. While fi,thig his pay in the 
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IS band & no increments may. be  allowed till further 

clarification. 

A copy of the letter dated 7.9.2009 is annexed 

herewith and marked Ann exure-1 7. 
After doing the needful the papers were 5th  time forwarded 

to Pay and Accounts Ofiice (PAO), Guwahati vide letter No. 

28/1 18/73-Estt/872 dated 20.10.2009. 

A copy of the letter dated 20.10.2009 is 

annexed herewith and marked Annexure- 18. 

The FAO, Guwahati issued Pension Payment Order (PPO) 

vide letter No. PAOINER!DDfPensionfFamily/09-101655 

dated 28.10.2009. 
A copy of the letter dated 29.10.2009 is 

annexed herewith and marked Annexure-19. 

The PAO, Guwahati also issued Communication of Pension 

Order wide letter NO: PAOJNER/DD/Communieationt09-
10/39 dated 28.10.2009. 

A copy of the letter dated 2.1O2009 is 

annexed herewith and marked Annexure-20. 

The PAO, Guwahati also issued Authorization of Retirement 

Gratnity 'vide letter No. PA0INERIDDIPEN/09-10/97/658 

dated 28.10.2009. 

A copy of the letter dated 283.2009 is annexed 

herevvith and marked Annex'ure-21. 

-' - 
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A bill was submitted to PAO, Guwahati amounting to Rs. 

1,50,152/- towards Retirement Gratuity vide letter No. 

28/118/73-Estt1979 dated 12.11.2009. 
A copy of the letter dated 12.11.2009 is 

annexed herewith and marked Annexure-22. 

A demand draft No. 80-928495 dated 17.11.2009 amounting 

to Rs. 2, 52, 584/- towards Retirement Gratuity, Leave 

Encashment and CGEGIS was received from PAO, 

Guwahati on 20.11.2009. 
A copy of the letter dated 17.11.2009 is 

annexed herewith wad marked Annexure-23. 

A demand draft No. 80-92849 S dated 17.11.2009 amounting 

to •Rs. 252,584/- towards Retirement Gratuity, Leave 

EncashnwntandCGEGlS was forwarded to applicant vide 

	

letter 	No. 	G12019/l4/2009-1OfAcCtt11032 	dated 

20.11.2009. 

	

-- 	A copy of the letter dated 20.11.2009 is 

annexed herewith and marked Annexure-24. 

Further, his claim that official refused to accept the copy of the birth --'4------ .----.--------- 

certificate is not trtie. The copy was received and kept in the file. But the 
- 

date of birth mentioned in the birth certificate submitted by the applicant 

is 12.12.1953 and not 26.01.1954 as claimed by him. 

A copy of the birth certifi'cate issued by the 

Govt. of Anmachal Pradesh on 03.6.2009 is 

annexed herewith and marked Airnexure-25. 

8) That with regard to the statement made in paragraph 11 of the OA, the 
respondents deny the contentions made therein and beg te 

• 	
0 

iA 	 - 
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submit that no wrong entry of date of birth of the applicant was made and 

he was superannuated on 31.12.2008 as per officer records and details 

provided by the applicant. As mentioned above according to office records 

and his service book, signed by the applicant along with finger and thumb 

impression and duly accepted by the then Regional Officer his date of birth 

is 12 .12.1948 (Annexure-l). In the family detail furnished by the applicant 

on 20.4.1995, he himself declared 12.12.1948 as his date of birth 

(Annxure-3). So he was superannuated on 31.12.2008 on completion of the 

age of 60 years. Further while in service the applicant never questioned his 

date of birth. In 2006 while the applicant sonth clarification of his service 

book vide his application dated 23.3.2006, the applicant was informed vide 

letter No. 28/118/73_EStIJV01.1V640 dated 5.4.2006 that as per the records 

he has joined the service on 11.4.1972 and his date of retirement is 

31.12.2008 (Ann.ure-2) but then also he bad not raised any question about 

date of birth. In 2008 pension papers along with necessary forms were sent 

to the applicant with request to properly fill and immediately return them 

to Regional Office for onward submission to Pay and Accounts Office, 

Guwahati wide letter 1o. 28/118/73-ESttI'101. 11/210 dated 12.5.2008 

(Annexure- 4), then also he filled the papers and forms but not raised any 

question about his date of birth (Mnxure-7). 

As per GOt FR 56, an alteration of date of birth can be made, with the 

sanction of Mimstry /Department or the CAG in case of IAAD or an 

Administration of a Union Territory, if- 
An employee makes a request in this regard 

within five years of his entry . into the 

Government service. 
It is clearly established that a genuine bonafide 

	

\LO \ 	
mistake had occurred, and 
The date of birth so 'altered would not make 

çc 	çt ineligible to appear in any School or University 
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or UPSC examination in which he had appeared 

at such examination or on the date of entry into 

Government service. 

Further according to G. I., Dept of Personnel and Training, OM No 

1901 7/92-Estt. (A), dated 19.5.1993-' it will not be appropriate to consier any 

request for alteration in date of birth if the conditions stipulated above are not 

strictly fulfilled. The Government policy regarding rejection of belated claim for 

alteration in the date of birth is reinforced by the Apex Court judgment in two 

cases. 
A copy of the FR Book about date of birth and its 

subsequent alteration is annexed herewith and 

marked as Arniexure- 26. 

So the applicant was superannuated on 31.12.2008 after attaining the age of 60 

years. The claim of the applicant of depriving of his service for another six years 

is not true and cannot be accepted. 

9) That with regard to the statement made in paragraph 12 of the OA, the 

respondents beg to submit that as mentioned above no such certificate was 

submitted by the applicant at the time if joining. Further his claim that his 

date of birth shown in office record as 12.12.1949 came into the 
knowledge of applicant on 28.5.2009 is totally wrong and false. The 

applicant was very well aware that his date of birth shown in office record 

IS 12.12.1948 and he is superannuating on 31.12.2008 on completing 60 
years of age. As service book signed by the applicant along with finger and 

thumb impression and duly accepted by then Regional Officer, his date of 

birth is 12.12.1948 (Aimnxurc-l). Further in the family detail furnished by 

the applicant on 20.4.1995, he declared 12.12.1948 as his date of birth 

(Annexure-3). Further in 2006 while the applicant sought clarification of 

his service book vide his application dated 23.3.2006, the applicant was 

• informed vide iettr No. 28/1 1 8/73-Estt/VoL 117640 dated 05.4 .2006 that as 
* ' 

I 	
0 
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per the record he has joined the service on 11.4. 1972 and his date of 

retirement is 31.12.2008 (Annexurre-2). The applicant has also accepted in 

his application filed in the Hon'ble Tribunal at apra 5 that this information 

was proved to him by the respondent on 05.4.2006. 

That with regard to the statement made in paragraph 13 of the OA, 

the respondents dny the contentions made therein and further submit that 

the first page of the service book of the applicant is very much signed by 

his along with his finger and thumb impression (Annxure-1). Further his 

signatures/initials were also obtained on senice book many times. 

Copies of the service book signed by the 

applicant are annexed herewith and marked 

as Annexure-27. 

That with regard to the statement made in paragraph VII. 1 of the 

OA, the respondents beg to submit that during his entire service carrier the 

applicant never questioned about his date of birth. The applicant at the time 

of appointment has signed the service sheet along with his finger and 

thumb impression, which was duly accepted by then Regional Officer, 

where he declared 12.12.1948 as his date of birth (A.nnxiire-1). In the 

family detail furnished by the applicant on 20.4.1995 he declared 

12.12. 194S as his date of birth (Annxnre-3). After six months of retirement 

applicant submitted as application claiming that his date f birth is not 1948 

is not his date of birth then what is his actual date of birth. After few days 

her submitted a copy of birth certificate issued by the Government of 

Anmachal Piadesb on 03.6.2009 showing his date of birth as 12.12.1953 

(Annxure-25). But in the application submitted in Hon'ble Tribunal the 
applicant has enclosed another birth certificate issued on 13.9.2009 

showing his date of birth as 26.1 1054. 

V OW~ "'A'I 



CsnPd 	 nal  
- 	U1T1f 

i2 ,10t?fl19 

Guwahati Bench 13 

A copy of another birth certificate issued 

by Government of Arunachal Pradesh on 
13.8.2009 is annexed herewith and marked 

as Annexire-28. 
It is surprising that how a person can have two different birth 

certificates, showing different date of birth, different date of registration 
and issued in a span of 40 days by same office and same officer. So it is 

very clear that applicant is misleading the office as well as Hon'bie 

Tribunal by producing totally wrong facts on the basis of false certificate, 
and his claim of wrong entry of his date of birth is totally baseless and 

false and cannot be accepted. 

As per Go ment of India Service Rule, chapter SS, An alteration of 

date of birth can be made, with the sanction of a Ministry 1 Department or 
the CAG in ease if IAAD or an Administrator of a Union Territory, if- 

An employee makes a request in this regard fIve years of his entry into 
the Go'enment ser ice; 

it is clearly established that a geniine bonafide mistake had occurred; 
and 

The date of birth so altered would not make him ineligible to appear in 

any School or University or UPSC examination in which, he has 

appeared, or for entry into Government service on the date on which he 

first appeared at such examination or on the date of entry into 

Government service. 

Further according to G. 1., Dept. of Personnel and Training, OM 

No. 1901 7/92-Estt.(A, dated 19.5.1993 - it will not be appropriate to 

consider any request for alteration in date of birth if the conditions 
stipulated above are not strictly fulfilled. The Government policy 
regarding rejection of belated claim fro alteration in the date of birth is 

reinforced by the Apex Court judgment in two cases. 
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A copy of FR book about date of birth 

and its subsequent alteration is annexed 

herewith and marked as Annexure-26. 

That with regard to the statement made in paragraph 17II.2 bf the 

OA, the respondents deny and contentions made therein and beg to submit 

that as mentioned above no such certiñc.ate was submitted by the applicant. 

As pr office record his educationaf quafification is nil so. there is no 

question of failing to pcoduce a school certificate before the Pay and 
Accounts Officer, Guwahati for the release of the pension and has 'not 

caused any prejudice to the applicant. 

That with regard to the statement made in paragraph VII.3 of the 

OA, the respondents deny the contentions made therein and beg to submit 

that the statement by the applicant is totally wrong. As mentioned above 

the process Of releasing pension to the applicant was started well on time 

and there was no negligence on the part if office. The delay in payment 

was occurred due to reasons stated in the mentioned paragraph 7 (a to u) 

above. 

That vith iegard to the statement made in paTaglaph V11.4 of the 

OA, the respondents deny the contentions made therein and beg to submit 

that the contentions of the applicant are not correct. . The Officials of the 

respondents never refused to accept his birth certificate. As mentioned 

above the office very vell accepted his application. 

A copy of birth certificate issued by 

Government of Atunachal Pradesh on 
03.6.209 is annexed here'with and marked 

	

- ' i 
	 as Aimexure 25. 
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That with regard to the statement made in paragraph VII.5 of the 

OA, the respondents deny the contentions made therein beg to reiterate and 

reaffirm the statements made above and submit that the applicant was 

never denied his statutory rights. As mentioned at para. 7 above, the 

respondents have taken all necessary and possible steps well on time and to 

release his pension. 

That with regard to the statement made in paragraph VIL6 the OA; 

the answering respondents beg to submit that as narrated above the 

respondents took ai necessary and possible steps well on time to release 

the pension of the applicant, however due to reasons explained above and 

implementation of the sixth pay commission report, re-fixation of pay and 

allowances etc. the payment of pension got delayed. 

That with regard to the statement made in paragraph X.a of the OA 

the answering respondents beg to submit that as mentioned at para 7 (a to. 

u) the respondents took all neessaiy and possible steps well on time to 

release the pension of the applicant. There was no deliberate and 

unreasonable delay in releasing the pension of the applicant. 

implementation of the sixth pay commission report, re-fixation of pays and 

allowances, changes in the pension rules and observance of formalities etc. 

are all time eonsumm. 

As per CCS (Pension) Rules, 1972, Rule 6, no interest is payable on 

delayed payment of pensions/commuted value pension. 
A copy of eCS (Pensions) Rules, 1976 

Rule 65 is annexed herewith and marked 

\k s 	
3 -oc 0\c 

	
as Arrnexure-29. 
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So, the claim of the applicant for payment 

A copy of the letter dated 28.7.2009 is annexed 

herewith and marked Annexure- 16. 
of interest cannot be accepted. Further regarding release of pension as 

mentioned at para 7 the following payment had already been released to 
the applicant:- 

(1) A demand draft No. 1225461104 dated 22.4.2009 amounting 

to Rs. 1,99,4361- towards final payment of GPF was sent to the 
applicant vide letter No. G-12019/6/2009-10/Acctt/127 dated 

27.4.2009 (Amxure1-12). 

A demand draft No. 80-928495 dated 17.11.2009 amounting yo 

Rs. 2,52,584/- towards Retirement Gratuity, Leave Eiwashment 

and cGEGIs was forwarded was sent to the applicant letter No. 
G-1201 9/14/2009-1 0/Acctt'l 032 dated 20.11.2009 (nnxure-
24) 

The PM), Gwahati issued Pension Payment Order (PPO) vide 

ietter No. PAO/NER]DD/PEN sionlFamiiy/09- 10/655 dated 

28.10.2009 (Annxure-1 9). 

The PAO, Guwahati also issued Commutation of Pension 

Order 'vide letter No. PAOINERIDD/Commutatjol)J09 - 10/39 
dated 28.10.2009 (Annxure-20). 

18) 	That with regard to the statement made in paragraph X. b of the OA, 

the respondents beg to submit that as narrated above the claim of the 
applicant is wrong and false. The applicant is misleading the respondents 
as well as the Hon 'ble CAT by producing totally wrong lacts on the basis 
of false birth certificate and his claim cannot be accepted. 

\\C\\ \\5 
,rc 

;. 
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19) 	That in view of the reasons and circumstances stated above the 

answering respondents pray• that the Hon'ble Tribunal may be pleased to 

dismiss the instant Original Application with costs. 

\t 
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VERIFICATION 

.... ................. ................................... ,aged 

about 4.... 	years 	at 	present 	working 	as 

........................................... 

,who is one of the respondents and taking steps in this case, being 

duly authoried and competent to sign this verification for all respondents, 

do hereby solemnly affirm and state that the statement made in paragraph 

aretnie 

to my knowledge and beiif, those made in paragraph 

being matter of records, are 

true to my informal ion derred there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this vificati this ------------ th day of 

\- 
DEPONEN/ 

pbttY 
& wi 

GoVemmt 0t 	 Pradesh  
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Nr.2A/1 18/73..Estt1 Vol/ff/(1 
Gouernnlent of India 

1)irectorate of Field Publicitp 
iegirnal Oice(Ar.P) 

Dated Itanagar, the 
5th April,2006. 

cub:— .eri,icd brink records in respect of Shri 
C. Kanta, Chowkidar clarification refy. 

.. . 

A3 per records in the SerDice book, Shri 
tasa, Chowkidar had joined in the sert,ice on 

•41972 and his date of retirement on superannuatirTz 

112.200R. As regards upgradatiofl/ProTaOtirifl, 

Am 

	

	 unless adequate educational qualification there is 

no pronotirwzal scope for chozvkidar/POOfl. iThtceier, 
Me has been piven financial benefit under in—situ 
promotion we!. 1.4.91 and his pay has been further 
upgraded under AC? benefit wef. 9.8.99. 

N 
( K. Pusang ) 

iloint Director,i/c 
DPI': Itanagar. 

2'o 

Shri C. Kam8a, Chnkidar 
Seppa for information with reference 
to his letter dt. 23.3.2O. 

Copy to 
1. The Field Publicity Officer,SePTi for 

information with reference to his letter 
to.517178_PF1584 dt. 23..3.2O6. 

(K. \\\\ \\\ 	 Joint Directt-,r,i/c 
(b  Ne DPI': to nag a r. 

• 
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1Io.281118/7i—Estt/V01.11/1C 
or'v,t'r&t of Incia 

- 	
)irectorate of ti e ld Pub1ctty 

R'toaai Qfi!ice(dr,P) 

at8d Itanagar,the 
:12 ,th dcy,2008. 

2'o 

The r'ield ?ublicity OJftcer.' 

b:— 	'ZLLtdu Li? OI?ilION ?A?RS. 

./iri C.K.risa,Ch3!9)cidar will be rettreA,  on superannuation 
n 31 .12.Z)Od (after'i1'n).4s such ;zc aaj. bc 	to fill up the 

fo1loW4.niF6fliiOfl Papers and aubtt to thts offtce t7vaecitately. 
ihile forrGrdinp y ou may please s-fe that th.e forpz are corizpletely/ 
correctly arid neatly filled up (jr,.Perable with . typing) to avoid 
delay. 411 the copies may be filled up and returned to this officeo 

Shri Kusa ,C.howtdCr .houtd vacate the .Go't.qztarter b'fore htiI  

retrent. deceasary inforiatiOfl sLay plecse be sfint to thi3 O'CC 

De12 in t't! to ),)C83 tl18 peIlsiOn case W12 4'At,tJ3hr7.tt. 

j . ..,arm No.5 	.... 	 ( 	in 	triplcat) 

2. ?or 	Yo.3 .... 	—do- 

3, ?or. 	?/ 10(B) 	—do- 

4. ,'arm 4 o.1(doiiinatton for XR) 	.... (in dupitcate) 

5, ?articulars of ileight and 
1 aiX Copie8) • pers.rnal 	identificatio?t Itark. 	.... 

6 0 
cl 	lress 	 .... 6(Stx) coptea. 

7. pecier sinure 	 .... 	—do- 

8, 3 cootes of pasOport size jotnt ph4tdapk with inifa. 

• 	 9• Annexure'C(RCetptdd Bill for,aJ....( in triplicate) 
on Revenue stap) (Saature of official should be 

 Co*utatiofl of p6ns2on...(hOuld M . 3ubynitted if 	•ired) 

 .Account do. 
• (atiach photceopy s.owinq na?*á & drijber. of 33 account) 

Tnclo:— a 	bo.'e. 

c-) 
\\\ 

ccec' cØ 

PS 
( 

K.',Paui ) 

Adinintst:atiVe 0:"•fiC 8r 

i 	JAN 

 ?T,r . 	flch 
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SEPRA 
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4 	; t 	,. 	• 	 . 	 • • 	. 	

4 * 

Please ref*r t*ó 164ur. 240Pt 
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Office?' forzoardifl9 of Pension paperS 

ft.28/1?8/732att/'5 'hh/ - 1 
Qo..rn*snt of Idta 
Dt..of Field Pubitoitli 
Regional Off ie.(4r.Prad*Sk) .  

"To The Fg & Accounts Officer. 	
iXzted 

a  
Ministry of I & B, 
Guwahat* 

: Pension papers of Shri Chotil$9 Ka,ua.Chow1d'7' /07 	1 2 . JAN 2010 Sub 

fitra  
1 an directed to forward herewith the Pnaifl pap680 

AFi j 	
r of this office for your further neoesiV 

2. 	Th 4etails of wern4eflt dues which will renain otstanflg 
as on date of 	7'd1iflt 

(31.12.2008) and which need to be recouered 

out of the anount of r6t7'o3ent gratuitU are LritLCa ted be.U'W 
Balance of dous6 Buildifl9 01' 

conueganco AduanCe 	... 	

... 	 NIL 

Q rpay*it of Pay& allOPlfl005 IlL 
i*cludtn4 10c2P0 salary 	... 	

...  

(*) Inao*e fts d.duCtibiC at aourG 
• 	gnd.r the Inoo*e TaZ Act,1961(43 of 196?) 	NIL 

14) Arr.ar$ of LicenCe fern for 

	

0W&Qdati0 	... 
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(s) The azowit of licence fee for the 	.. 	ILL 
ret.ztiO* of G6pt.a000**0tt0* for the 
p.r*ttb1m ported of two nontha beyond 	 - 

• the date of r.tLreJIeflt. 	- 	* 

LII 'S,iLi Otor as.essed d 	
NIL 

	

ues and the nature 	•..  

thereof. 
TM U*OWIt Of 'atuity to ba withhld ... ' ITh 

k-7 	
f0'L 	'nt 'of unassISBed duu.f any 

3, 	Iour att.ntiOn is tht'itad to the list of enclosures witch 

is forr48d herewith. 

4.
letter may be c The receipt of this 	instr 

nowledgid and ihis. 

offtCe trfor*'d that necmary 	Oti0fl3 for the di8bur8eflflt 

of Pe4310n have been isSued to di8b'lX'$iflØ authority coyic"nt. 

5, 	fIt. r.tt'u4nt gratuity 
Lviii be drawn and disbur8ed by this 

q/ftC 
on receipt of authoritL' from you. The outstafldifl9 Gout .duea 

as an ttonsd in para 2 aboDe wi be 
recovered out of the 'retti'enent 

qrs4ttM before 	ing P4U*6 flt.  

%t / 
ç0  çA 

• *.. •. 	, 	
' 	 faitful.ZY.. 

I  
ijr oi xp'i, 0S ui: 	

\. 
RaJ 
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( 	umar ) 

2(tw.) spect**** Sttllk2tU7'* a 	
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3 .copLø of passport size otogi'aPh$o 
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12. Cuss of Pension app licablo 	2- 
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-- 	()::obtin tho T 	demand certificate' 	,i•t- 

fvom tho Directorate of E8tatoS as 

"4 	I 	provided in Rub 	57: 

-: 	)aseoss tho sorvico and emoluments 
qualifying for ponsion as providod 

. 	- 	. 	. 	in Rule 	59; 	and 	• 

• (tii)a—ssoss the Government duos other 	- 	ri 
-- 

' 	than the duos relating to tho 
- 

- 	 a—lbotmont of Vovornmmont 
accomodatior as provided in Rule 73(1) 

S.  

J810t Birlod 
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1. 	DetaJ 	of 	.'ls',i'perfect1c,ns 	r deficjencc ': 	: 	Book 
which have beer 	 under RzJe 
59(1)(b)( 	. 
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'. ?er  -d 	cfcri_]z' ; irzg service 	:- 

( 	rruptt-r 	:.rruce 
cdcned under :. '' 28. 

() Etrcordnar. 	eno 
çaJ.ifjrig 	0 	7 sLon. 

(i 	) ?ertod of 	;On r2 - 
treated as c.:J 	ng. 

(iv) Any other se:::e rz ot treated 
as q:ialIfyç. 

c. 
CenV 	* 	tSMI 

tI4 

A 	1 2 JAN2010 

Guwahati Beech 
f4t)d 

To t a 2 
17. EX,oluments reckorhr 	P°1 	 - 

gratut' 	:— 	 = 	(/•) J /?-. 53 /' 

18, AveraQe eLol7ents 
elz.ments drawn dr': te la3t Ten 

r.onths of service. 

post held 	7r om 	To 
aj_Avera7e. 	::, 

2 

I3/L 	
—• 	 0 

p//2 
!. 	 / 	JO 	

. 	 3/  
19 Th2te on wh'ch form 5 bs been 	 / 

obtained from the 0 -ur. cervart  
(to he obtained eph 	nths 
before the date o' -:remen 
of Govt.servant) 

?roDoed penor 	5O'/ 	 - 

ProDSed gradeI  

3/ /z 
21. Proposed de a r h—c 	r e rie r, r 	Y  

Gratuity,- 

I 22. 2re fr 	)C2 
is to coe'ce. 

- /  -~ ~- 170~ ~7~ / 'I-0 ~ . 

I 
Joint Direciø, 

Ct.. 
 

o f F i wjg Puiici 
&$tnmenf of fOiL 

11fl4 

 



- 	Jsnfrecti, 
Dta. of Field Pulieit., 
Givernm.nt of mdi, 

?snar• ArunakwiI Pr.d.t 

?'oposed 	iUtit .1 : I' V 	Ul1 
oc-i if 	prt' 	r Judicial 

prdius is i.. 	',girist 
th 	vt.)rv3L1't.i .\.. 

24. Details of Gvt.J3 	o'rable 
out of grotuoty 
1) Liceae fe fr 	nilotuerit of 

Govt. 	ccO:::::. 	sub-Rule 
(2),(3 :— 

• N /- 

C.npi ____ 

12 IAN  
p 

Guwahatj BWch It  

ii) D u e s i\frrd 	'.1 73 

25. Wht !'ie r 	iuiiitd .,' 	L' ir 

ath-cui,,iav ret i.r' 	it gratuaty 
	 p 

Faiily Pension 1-)5. 7  if ap)licab&e 	'"" 

26. Whetr Fataily Peim 1964 zipolicable 
to thc Govt.rvant 	id if so 	- 

2  

i) &olucjenits 	rec1:or- I:.' for the 	Q0 
fa iUy 	pe (is i.D Li 	 -• 	 ------ • 	/ - 3 L 	A 

ii) the aiouut of t 	fauily pension 
ecouiin.g paybie t; the fawily 

3f- the 	govt.servit if death 
take. place aftar 

fjree atzaiiiLig the a 	of 6 -  YeGre of,  

after attainin 	th 	oge of 6fr years of 	:— 15)  

iii) Complzte and up-t - 	t 	dtji1s 	if 
- the f-'tily L ,, s 	Fiv ,2 , i 	fri 2,3 	- 

S1.No. 	Nae of th 	 f 	Dt 	of Eirth 	Relationship with 
the 	Govt .5erv.r,at. 

7 j4 .  
. 	 'Q• 	i.• 	ifls- 

a 	ka.., 	. - I G 	 fe. ii. 	N 9 s - . - 

J28. Identification :iar:z 

29. Place of p 	Jf 	ston(TrsurY, 
Sub-treasury or -ik of thd PO) 

3). ii -id of ccoujtto \-:hlch R.iistoa arid 
gratuaty are dcbitab1a 

,--- 
/ - 	---- 

pA 

. '( - 
- 



p.'  

FiRl'1 NQ 5 

:. ...s 	(I)() 	nd 61(I) 

Pirticu!'rs 	'x )btnitIed by th_ He d of Office from 
the rtr 	verrt::i.it servcit eight inoaths bI'ore 
th ci ',t.. 	f 	retirirvt 

hr i ,C hotin iThrns 	
1 2 JAN ?01 

:) :t 	f 	irt 	 .• 	
j- 

Guwahati Bench 
Li)) D.'t... .f iLtiruit 	 :- 31st Dcambr,20O8. 	TT 	i# 

Tw..) sp...ciica si:tictur 	(t j l 	uruiish(,c1 in 	separ't sh..t) 
dully -tt.std by 	G z:tt.d GvLrrluierit &.rvrrit:- 

Thrc copis f Fss-p3rt size joint photogr3phs with • Wif' 
or husbat.(to b. .ttsted by the rcd ol' Office) - nc1osd. 

Twc Slips ShoWj:g tie perticulrs of hoight .':rld persoi..1 ideri-
ttfic1in taarks duly ttstd by 	Gazatted Gv(,rninorit Serv.nt) 

Pxsnt .ddress 	 krnen(.Y). 

' . ddrss ftr itir::iecit 

S. 	r'f th Tr. sury r tft.- Br,rich.f Public &ctor 
a-nk or th Py 	-cccunts Offtc through which 
th Itis1on is 13 b. 	: 	SBI,Sn. 	Brnch,T)ist.tct 

T 
9. Dataflsf th faiily in Fora 3 	Yes 

Place :- 
Dat.d th 

Signturt 

tsigriatiori 

Ministry/Deptt/Offtce : 
 

- 
 nr' 	/FPO,3pp.7 l init .  

Sf' 	 0\eC° V'~V"\6kl  
tee 

.1 



FORM No. 5 -4?--  el- 

 S\', - 
i4¼.L1J') LI4 flI 

liae of 

' Dcstgna 
Qte of 

of 

.DetaUs 
as o 

the ouernr'e7: 	ervant 

on 

Birth 

appoint ent 

?i1y iernr$ 

- 9hri,1('. hating Krs; 

Chowkidar.DFP,Spb unit ( 

•: 

$7 ''T 

Narnco t120 ezc 	 Datc of 	Jationship fnttial/ 

So. 	 Birth 	with the 	Reni.arks of 
officer 	Head of 

of i4  i ç e 

,. 2ti,C.3ni ksa 	 26/5/1957   
- 

2, 	hri,ti:g karsi 

,G.ane'h kr*s 

,Yar 	karls2  

Yate ksa  

kI1W 

1Tf 

12 JAN 2010 

GuwahaU Bench 

J 
2:/7/200,1 Duher 	 - 

-I. 

 

 

l2/l2/l9'5 )Ofl 

-do-- 

io/ii/1995 -do- 

32/4/1997 -do-- 

I hereby tLndertake to keô the above parttcth.ZarS 

Lr,—to-4date by  ntifyin' the 4c.ounts Officer/Head of office dny 

addition or alteration. 

?lace 	:- 

Sjnaturc of 	Sqrvaiit. 

Sd s 	 NO  

' 

x 

i.. 



--- 	

( 

P'CL 	JATL1.iE )/ 8111?! C. KAMSA, CiO'/KIDAR 

Si/RI C. KAo1$A 

8111?! C. KiAS'IL 

Si/RI C. KAISA 

ATTE$ TED 	 / 

i2 JAN 2010 	:• 

Guwahati Beech 

IN 
1. 	 S?ACId&i SIudATUi?E OF. $111?! C. KAMSA, C11OIKIDAE 

Si/RI C. KA.'SA 

8111?! C. KAMSA 

3. SHRI C. £4134 
	 a41  

ATTESTE :- 

1 •-•. 



:c- 

DE2'AIL )F /IJ.T AdD ?.E1SOjVAL 
. 	 , 

5' 6'2 	(FL,e ft six 	j half 1n11e3) 

2. Identificatiu;2 L.;'-c :- MoJ on Nose. 

— 

12 JAN 2010 

Guwahati Bench 
TU'ThE 

/c 	•• 

nle 

TESl7 DJ : 

DATA ILS OF ii:. IJil' AdD .ERSOdAL ID VTL/ICATIIJII MAI'iK 
KA!SA, CiIO,IKIL)AR 

5'612 " (Fi ve  feet sx and half inches) 

. Id-nt iCatLOfl 4rk 	:- Mole on NOSe. 

C? 

ec 0 oø1  1360 



.1 

?O$TAL ADiIRESS AFTER RETIREMENT 
IN 	JECT OF St/RI C.KA1SA,CIIOWKIDAR 

8briC.Kazas 
Village: .'Kaaaa 
Dist.East kameng. 
PO/PS*3.ppa 
(Aruncta1 pradish). 
Pkfto.03787425O96 (R). 

/ 	'2JAN2010 
7 

Gtiwahatj Bench 

PLTAL ADDRESS AFTER RETIREMENT 
IN RE?ECT OF St/RI c.KAMsA,ClloKIDAR 

Shri,C.Xaasa 

Villages 4Cgas 

DLst.East kaaeng 
P0./PB s.S.ppa 
(Arwachal prduh). 
pbmO.03787423096 (R). 

u 
ATTES 



6- -- 	(&) 

GOVT OF IiVDL4 
4fJ1\1J TRY OF 1NFORMA TION & BROADCASTING 

PA 1' & A CCO UNTS OFFICE (NER) 
DOORDARSHAN: HRIDA YRANJANPA 711 

R. G. H4RU4HROAD : GU WA HA TI 
Phone 0361-2454150 

OW  

72 JAri ?O1U 

Guwahafj B1Ch 

No. P.40\R.DD'PEN'0S-091L1  c S 	 Date.' 6. ("f 	() 

To 
The_,. ' 

-t 	 I 

Sub: Pension papers of Government officials- retired on or after 1.1.2006- Reg. 

SirL&Sads2sn. 
In respect of PcnsioWFamily Pension/Gratzthy/Comimned Value Pension etc. as 

alrea'i-v been sanctioned in cases occurring on or q/ier 01.04.2006 the same shall be revised in terms 
of Q*J..NoF.no.38/37JO8-P&pW(A)Gvf ofJndia, AThL ofPPG &B dtd.. 02.0.9.2008 

The following Service Books along with pension papers/Leave encczshment 'bills received 
from your office are returned herewith for necessary action atyur end. 

It may be ensured that no Pension/Fami'y Pension case isjbrwarded to this office without 
givhtg effect to reWsed pro visions. 

Yours Faithfully 

Pay andAccouiiLs Officer 

Service Book of 

. t 	
GoNe 

Enclo: As stated, 

- 	 ;-. 

	 122 



rjiz of l - trr ro 
Pe.siorz Pc.pers 

ell- PiL) PU'T 
: 	dccounts Officer .forward -Lng 
of overnment servant. 

To 
The Pay & Accounts Officer, 
dinistry of I & B, 
GulDahati 

do .28/1 18/75—Estt/VoJII/ I? 
Jovernment of Irulia 
Dte.o/' Jf.2d Pblctty 
Regional 0.t.1'ice(4r.eradh.i 

Dated 29th iv'ovemher,2008. 

Sub : Pension paoers of hri Chotin,g Kamsa,Chowkiclar for 
a t h or is i ng of Pension. 

directe. to for)ard herewith the Pen:ion papers of 
:ri L.., sa,Lh)Jk 	.r of this 01 lCe for your further nce:or,j 

i or. 

2. 	The det.i?s 	Jovernment dues which will remain outstanlnry 
as or 	te of re 	....nt (51.12.2008) and which need to be rccovfirec 
out 	te amou:r of r'tirement gratuity are indicated below :- 

 Lalance of louse 	uilding or 	... NIL 
conveyance Advance. 

 Over—pay-neat of Pay & allowance 	... NIL 
inclufinp leave salary. 

Income 	c z aeductble at 	source... i/IL 
under the Income Tax Act,7961(43 of 19O1) 

(d) Arrecrs 	o' Licence fee for 	 ... iVIL 

2 j 	2 occupa:i 	a of Lovt.accomTnodation. 

.Ze 	r 	o::nt o 	licence fee fdr the 	.. i/IL 
retention of 	Juvt0accon;.iiodation 	for 

FId 
the pe rmissible prrd of two months 
beyond the date of retirement. 

(f) Am. 	c)Vrzer assessed dues and. the nature  
thereot. 

g) The 	iort of 	ratuity 	to be withheld  
for aciusrent of unasses,sed dues, if any 

.3. 	four a:eT 	is rvitcl to the list o 7, enclosures 
u'hich Is forc'. r.ereith. 

The receipt of this letter may be acknowledged and this 
office informed that necessary instructions for the disbursement 
of Pension have been issued to disbursing officer concerned.. 

The retirement gratuity will be drawn and disbursed by 
this office on receipt of authority from you. The o7Lt-3tanding 
Govt .dues as mentioned in para 2 above will be recovered, out 
of the retirement Gratuity before making payment. 

LIST OF 1CLOUJL 	: 	 ( Ra.j Kumar ) 
Form 5 & 7 duly completed. 	 Jofnt Direct), 
2(to) specimen sigure and 	Die, of 1eId 
3 copies of pass Dort size ptzotographs 	OVernrnefl1 c,f njj 
duly a r es t ed by dead of Office • 	 t'r Aru,iach& 

3. 10.3 and other relevant papers. 	\ VIC? 300K. 	. 	 \ \V
OV&  

5. Co.murction of Pension (application) 

xx 	:'ill be done and 
submitted afr rttrement. 

• - 



Form for assosiflQ Pension and Gratuity 	
C 

(Sea Rules 50,61,61(1) and (3) and 65(1) 

(.Toi be sent in duplicate if paymontis desired in a difforont circle 
of accountinçj unit). 

PAm—I 

1.-No of the Government Servant;— 	3.jJ CIOfING AAMSA 

2. Fathorts nama(and also hushanrl'S L 
	Lat Ab K $ 	 i anisa0 

name in i.nO case of female Govern-
wont a orvant). 

3. Data of birth(tr/ Christian era). 	s— 12th Dec14br, 1948 

4. Religion. 	 s— Donyt—Polo. 

5. Permanent residential addresS 	*- VILL 	KAMSHA 

slowing villego,town district 	
P0/PS : SE.PPA 

and stoto. 	
DI31 : EAST KAirIENG 

- (ARUNACIIAL PRADESII) 
6.Prosoflt or last appointment 

including nno of estnhlishmuflt. 

(i) sSubstaflti'JO 	 Chowkidar. 

(u) fficiat3.ng if any 

7 0  Da to of beginning of serviCe 	- 11.4,1972 

6. Data of,  ending of serviCe 	1 	31,12.0. 	
1? JAN 2010 

V C 
9, (i) Total puiiod of milita rY 	 NIL 

aoico for which pension or gratuitY 	
1!! 

as sanctionoth 	 NIL -  -- 
(ii) Air3Unt and nature of any ponsiorV 

gratuity receiVed for the militarY 

service. 

1Q Mount and nature of any PonsiorV' ..  
gratuity rocoiJOd for previous civil aorvice$ NIL 

ii. ovorF0&t undor which service has 	
_CentTa1 

'bOonrOfl0red in 
order of employment 

years mnthly days. 
(on. 

12. Class of Pension applicable 	1-  Superanfltlofl Pens  

13. The da to on which acti)fl initiated to 
	NIL 

(i) obtain the 'No demand certificate' 

.1 	fom the Directorate of Estates as 
prouidod in RulO 579 

(ti)as6OSa the service and omolUtfloflt9 .- Qualifying serzflce 06 years 

qualifying for pension as provided 	8 n$orithS 20 d(fljB (i.e. 33 year. 

in Rule ; and 	 - 

(iii)as8038 the Government duc3a other .  1- 

than the duos rolating to the 
a_llotmont oftovornmmant 
accotnmodati0t as provided in Rule 73(i) 

- 	

\ 
1 tO  

J0"U101 

66v.rnmsnt of Incis. 
Pradea 'tanager 

S.; 



C- 

•., 	2 

Detczilof 	 'PertectL0tls -n 
de . cer4cios 	n 	1'L,ice Book 
which have been i 	i r.nder Rule 
590)(b)(ii ). 

T5. TotJ Jer.th 	 ing service for 
the prpo 'C o .d:'i 	towards broken 
peri.ods, 	month is '-eckoned as 
thirtL dOIS 

1p 	Peri-ds of 	 service 

(i) :ierruption j n..sc rLCe 
0idoed under .?:. h' 28. 

(ti) E.traordinr 	no 
Qifying for :':or1. 

?ertod of 	ion n(- 
treated as 
Any other ser:oe not trcated 
as qialtfy 1..ng. 

;-- NIL 

:— 36 years 8.uLOfltha 20 daya 
(i.e. 33 year8) 

NIL 	2 JAN ?O1O 

Guw)afi Be-t it 

Total 	- 	NIL 

Emoluments reckoflinP for 	:— Pay 	— 	8530 	Rs.11,98,5/— 
al' 	1800 

g ratuity (16%) DA 	— 	1653 

Average 	emoluieflts 

' Emoluments drawn during 
:— 

te 	laot 	Ten 
R.10.2061 w.onths of service. 

To 	Pazi st held 	ro pay Aver ae- 

ChowMdar 	1.3.200 30 .6.08 	Pay 8220 	Z 4 	Rs. 	40,080 
GP 	1800 

1.7.08 —do-. 31.12.08 	Pay 8530 I 6 	= Rs. 	61,980 

Rs 10,206/— 	
GP 	1800 

Average ew.olument— 

Date on which form 5 hs been Lastly on 8.7. 200 8 . 
obtained 	om the 	Govt.cervant 
(to be 	obtained eight ronths 

before 	the date o' rei.remerV 

of Gov.t.servaflt) 

(i) Proposed peniofl :- 	50% of last pay 	= R3.51 651- 

=I; ('Li) proposed graded 	rc.lief : 	as adllFtS8ible. 

proposed death —cun—rnt ire merr:— R3.11,983 1 114 1 66s II3.1,97,720 

L Gratuityr 

j,i.2009. 
r re from which 	cn 'ion 	 :- 

i 	to 	ComfleflCe. 

\\b Jslnt OtsCtSt, 
t. atF'jeld PuhCt! 

rvernment cf thdta - 
tiflS?*t. 	ArufliChal praO*b 

-J 



1J 	(3 

?roposed 	iouut 	f r 
csi.k if Judica-1 :— 4Vil 

proceditis is i .girist 
t hd 	Govt.:'vJL1. :-. 	 i'tire:iet 	:-- 

2. 	Details 	of G.- vt.Jo: :.o1rable 
out of grotucty NIL 	ONAMA 
1) Lioeric 	fee for tL 11ot1:1e[1t 	of 

I GOVt. acci-: L, :i( 	Sub-Rule 
(2),3 	ridr 	- 

- 12 JAN 2010 ii) 73 NIL 

Guwahati Bch 
25. 	Whther 	tioi:tjtiatd 1 	r 

Iath-cut 	tLrw,1t gratuaty 	-• Yes 

Fai1y Pension if 	apolicbIxe:-- No 

26. Whettr Faai1y Perisi i J964 upaLtcable 1e8, 
to th 	Govt.Serv(-it if s a)Twice F? 309912 	= 118.6198 

b)50% of last pay 	Rs.5165 
) 	Eioolutnerits 	ec1o.i:' for the c)Pens ton 	... 	 = Rs,5165 

iauily pu1Si3r1 :- (,1651is the least) 
ii) the amount ol' f:Lfly pension 

icociiag payable t 	th 	fauiily 
of the g3vt.serv -o ,if death 
take place after xtirtae 

67 
bfox 	attaining the ag 	of 	ye8 of 	:- Rs.51651 

after attaitiirij. tb 	-ige 	3 f Of years of Rs.35001..(MiniJR4l) — 

iii) C3tip1to and up-t-dtJ dtoi1s of 
the f:aly us givc i in fori 2 ,3 :-

-. 	- -S 
• S1.No. Nie of th •.f 	at 	of 	D:Irth Relationship with 

- te foiJ.y te 

. Sat. Jont Kaa 26.5.1957 life 
 Shri Jetinc Kaaa 12.12.1985 Son 

ij  Shri Ratng Ka3a 6.8.1987 Son 
 Shri Ganesh Laisa 10.11,1995 Son 
 Shri Yarte Kamsa 2,497997 Son 
 Miss Yate 	Kamsa 24.7.2001 Daughter. 

i 27 
- 	

5' 672 	(fr 	fiet 	and 
:1 half thches) 
1  Identification. marl:rs Mole on Nose. 

SBI-SEPPA (Code-.5738) 
A/C No • 11876567357 
Diat-East Karizeng(Ar.Pradesh) 
P.O.... SEPPA. 
2077—Pension and Other Benefit 
pension Gratuity. 

• 	 •\\\O 	\ r•' 	 - 

W1. 	^1 
bts. of Field Publicity 
6svernment of mua 

ft  an 	Uunachol Pradiksko  

?lce of p:ynnt of Poosioci(Tm: - sury, 
Sub_tiasury or B:k of thd PLO) 

3T 	3). iiid of .,.ccou.jt t ':hoh P\ijstri and 
TatUaty are dbitcbie 	 :- 

\-- 



•1 
	

~~D 0- 

j DeaZJop 4  zjr 	'retfl5 n' 
J de.ftc1enctc in zhr :r,ce Book 

which have been A - 	t'nder Rule 
59(1)(b)(fz.) 

15• ZJotal ler.pth o' 	 . ing .ervce for  
the purpo e of 	 3ards broken 
periods, a month s 	conec as 
thjrt da!Is 

1. Periods of zon-' 2'.inp service :- 

:"terrupt,n ir2..serv'ce 
condoned under Th.Je 28. 
9traordinar,1 Jc'(L'' nor: 

qualifjing for prsLon. 
(iii ) PerLod of 	:icn n 

treated as qtadiY 	'2 •  

(iv) Any other servi-e 	t t-catod 
as qialifjing. 

Tota2 
17. EmoJu.ments reckonnQ fcr 	 - 

gratut 	:- 
04 - 

N1L- 

3 	'i". S 
	

-1s 

C 

CeniAj 

AM 

Averape emoluaents 

'SDzoluxent3 drazn durir.g te la.-t Ten 
oaths of service. 

Post held 	Yrom 	To 	Pd 'T-  .' 
Averae. 

	

6 C5 	 J TO 	T 1 17, J 4 

-•--. 	 ' 

	

5, 1 t , 	I 	 60  

bite on which form 5 ha s heen 
obtaied from the Govt.ervar.t 
(to be obtained etghv 'nths 
before the date of  reireme,r 
of Goot.seruant) 

20(i) Proposed penlon 
	 - 	 (l-. c o c / 

	

(tz.) ProDnsed graded i2icf 
	 a—) 

21. Proposed 
	

I1' °1 
GrCtWr 

22. A.te from whtch Per 	r. 
i s to comnence. 

ec 

\s 
\\\\O 

'3) 
e& .  

\ 2 

:— 	. L 



(2) 

Zpr,~ P .Ds e aouut f . 	}-rjvLS.L )il 
Bisi3 if Deportt.intal r Judicial 	 Csrp 
pr ceedit1gS is in5titWt 	' : gL.nSt 
the Gvt.erVot1t bf r rti1\3taet 

DetailS of G.'vt.dU5 r': r3bie 
out of gratuctY 
j) icerice fee for th 	llDtiet of 

Govt. acccu:13d,tt(' Sub-RU1C 
(2), (3) 3nd or RuL- 7 

V ii) Duts 	ferd to in 	'73 

25. Writher nouiitiated iaoda i'r 

I 	l?J *ii 
rvthlfl 	H 

'3tWhatj 13-ch 

1) De ath_ cunw  retiretUt grotuaty 

ii) Fao.ilY Ptisioti 1953, ii' 3 plica1e:- 	I 

26. Whether Faii1Y In3iori 1964 z po1iC3b1C 
to tt Govt.SerVaOt and if so 

i) &oluuier1ts reckoning for the 
fautily pusiOLi 

the atiount of the fuiily pension 
be coming payable to the fauiilY 
- *h 	vt.serVflt1t,if dth 

f'i'.-J-Q 	
•o8 

c) P  

sI 	.- 	 - - - - 

take place after retir2tat. 

bf ore 0ttaiaing the cg 	 of : -  P-''. s'it a 

afte attaiUiai th 	of jarS of : - 	 ( 

iii) coiplte and up_todutC details Jf 
the fatuily as given in for 2,3  w 

 
: -  

S1.No. 	N'tue of the tnabr 	f 	of Dirth Rclatior18hiP ith 

	

,te 	.............................. 	
- 

27. might 
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wpCIRata 

1.Fay. 
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+iR3 . 11 ,9831_ 

- 	R3.11,9831- 

1291 	60 	Rs.15,8621- 

1291 	60 	Rs.15,8621- 

1291 	60 1 R8.15,8621- 

129160 	28.15,8621.- 
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other 
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NIL 
Natur. ci rcotsi7 

' 	 NIL  
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iO\'ERNMENT OF PDIA 
MPRV OF INFORMATION & BROADCASTING 

\' & ACCOUNT OFFiCF (NER) 
'ft ifl%J\ tDUt 	 #f 

.iA.RUJ1 ROAD::GI.TW.JtAT[ 

	

NO. PAO/NFR. :;D! '- 	 tOLj 	 T)ate 09.0:4.20119 

A* 	Ttn: 

	

The (flt irectc)r 
	 4' !Tlrl 

M. i, W?Tar 

12 J A N 20119 
Sub: Pension case in respe41 	boning Kamsa, Chow'kidar, Guwaha,ti Bench 

In returning herev& 7 lhe aho N e mentioned case I am to observe as follow's: 

	

L Vigilance 	race certilicate is wanting. 

LPCIND( have not been found enclosed with pension papers. 

Gov&. sernt' retiring on or after 11.2006 are eligible for payment of pension 
a of t)% o he niolnments (fict pay drawn) or 5F'/ ni :vra ge eno,ma 

d iii tia' iasi 10 months which eer is oore b elkhil to the Fetirio 
enipLoees 	per (.l.,Dept.of F'en.& P.W.,O .M.F'Nn.3t37I0JP&PW(M,dated 
11. I 2200 u 	i: ttv be foUutved while jn'tc ssing F't siou/Riton of peosion 
cases. 

4.. The reference to the records verified iu res)ect of date of 1)irth has not been 
mentioned in the Service I-look 

The otlIcial 	placed.in the merged scale ot'pav ofRs.775-Ir5(hv.e 1.41995 
as per 0- \1 \n. I )/IC/t2 dtd. But tirther action, to retis th pa 
w.e.L1.1.1996 in the scale of R.2610-4000 (1 5,17 -2A) to whom the pre-.eesiseii pa': 
scale ofRs.77 - t1O was applicable has not been taken. Reasons for the same 
nniv be coinmunicareil. 

The service f3.nok and pension papers are returned herwith for further 
fleesSar stCl ion at \uir end, 

Yours Ia ithMly 
'p 	e 

	

Eneki % tted aho'e 	

sistant omnl~s 
ç&. 
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To, 

SPEEI) POST 
No.28/1 18/73-Estt/Vol-II/ £1 

Government of India 
Directorate of Field Publicity 

Regional Office (Arunachal Pradesh) 
Itanagar. 

Dated 17m  April' 2009. 

The Pay & Accounts Officer 
Ministry of I & B, 
Govt. of India, 
Guwahati. 

Sub:- Forwarding of Pension Papers of Shri C. Kamsa, Chowkidar. 

Please refer to your letter No.PAO/NER/DD/PEN/08-09/104 Dated 
9.3.2009/ 

The pension papers of Shri C. Kamsa, Chowkidar is re-submitted 
herewith after completing necessary information as under 

Vigilance clearance certificate is furnished herewith. 
LPC/NDC are enclosed with the pension papers. 
Pension payment are calculated afresh as per latest Govt.'s order 

dt. 11.12.2008. Due to non receipt of the same earlier the anomaly 
occurred. 
Verification of date of birth and other service particulars are done 
again at Page (2) of Service Book. 

5.Further refixation of pay wef. 1.1.96 as referred to was already 
done and reflected at Page No.12 of Service Book-Il. (annex) 

The retired official is in deep financial stress so please issue PPO at 
your earliest convenience. 

The Service Book and Pension papers duly completed are enclosed 
herewith. 

(Raj Kumar) 

Enclo:- as mentioned above. 	 Joint Djctor 

\ 	 ô Ti 

-( c.to 	o\\ 	

201!J

rch 
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,4. Detczi2 	of •.'i 	s-'- 
-, nper,ectjjon:.1 H det'Je,zci 	in 	..- e, roiC6 &pk 	:- NIL which have heer i itnc, er ule• 

59(1)(b)(i') 

15. Total Jtr..7t' - 	 ':i'ing 	t 36i/earS 8 months 20 da!18 
the o r1 	oja rds, brohen 	(I.e. 33 years) 

. 	 :. 	ckon d as 
thir 

' 	Pe 	cf 	nq ervice — 

( 	i 	- 	 'rrpti cn 	.. srvc 
yed uzd'r 	p 28 

.traqrdtrzar. 1'' ' NIL lttjing for 	':son 
) ?eri f 	:on 
trcitec as 	qc 	129 

(iv) 	Anj oer ser: :'c 	not tctcI H 
as qa 2/yin9. 	. 

• 1Cn Ai*  

'I 	
W1Tf' 

1 2 JA 2019 

Guwahati B,ch 
TFTT ---ewrta  

NIL 
17. E'.o2.ents rckonng for 	i30 Ra.111,983/... 

gratuiti 	
- 	 Ii6)$off"

: 

18, iDeraGe eac9izents 	— 	 I  

o 	o,h4zent$ diau,z drlr te atTe 	I  
oizth,s of scridce.1 :— Ra.1,20/. 

st he2d 	r. oa 
pay Av!eria.7 	3i.,7;rm.. 

Chowidar 	1.3 2008 	3OL6. 8 Pa 	1 1 4 	as.' 40.080 
P . 

—do-. 	107 1 q8 	3i.12 08 PaI: 
fl 

Aerae eiolzi*69*.IRs.1P,206/r  

19e !ire on w~, O'ji

db fotln 5 )as 	en 
obtained 	the Gur.er att 
(to be obtined ei,gh Tpflti S 
before the dte o rremn'' 
of Govt.ser,ant) 

20(t) ProDo'ed perv-ion 	:— . 10  

('tt) ProPsec .graderi rc.1ief. 

Proposed ddth—c—r - tie 
Gratuity 1.' I 

)are from il i ch z': cr., 
is to co2Tzc6. 

\ 
01  

 

/1a 

'4 

I 6 	Rs, 61,980 
I 1 0,02,060 

'astiy on eL72008. 

pay = Ra.5165/—.. 

ktb16. 

983 1 114 1 66 :1 Rs • 1,97,720/- 

1.2009. 

Js!nt Dlractoi 1  
flte. of .  Field £.ulIjcIh 

Gnvernmerii ctbi'4 

I 	'anzr. ArunacbJ 



C 

?rped rTL)Uflt is 
 

/ p-rJjts is i.. t 	 cst 	H 
' 	asin if .rJ'dicja] 

' t 	4 

24. Details if 	V7 	 r biq 

:- 	Nil 
I 	V1Tk 

NIL 	
12 JAN  fl 

I Guwahati Bonch 

NIL 

JUL 31 	tty 
i) 	Lieeric 	fe 	fr 	11ot:ierr ofj:i 

G3Vt. 	ccqot1:J:t :ic. 	S b-RuieL 

i) 

 

D u s 	rta 	t 

rid 	r 
73 : 	I ij 

21,. ti 	r 	i 	titd 	1.' 'r 

zi ?th.cuu 	'et 	ro uoty 

Fat1y Peilsion 	If c. 4 
26. Whetr Fau1y Fri 	i 	964 .Pp ica 	ap 

to the G3vt.ervant cI 	If 	S 

j) f,r he 
faL1ilYpe t1sio r  

ii) the aciountf th 	a1y I e risiori 
tecociia.g payble 	 f uii1r 
of t 
take 	p1ac 	aftar 	tirI1b t 

) 	 '2he 
67:I 

b) after a.uit 	th.. of. Q4 	ç 
L 

iii) Cotipite I acd tiis1 
the £ 	:d4yi5.s 	&ivc:I J. 	r ri 2,3: 

S1.N3. 	Ncu 	f 	i... r 	. f D t 

 Sjt 	Tonj Kaz4sa 265.i 
 Shirt Jetlzzg taaa 	 I 12.12.: 
 Shrt Rat ng Kaisa 6.8.1987 
 Shri QaneshLI*Bi 011 
 Sun 	Yart. Kaa 2.4.194)7 

27.I1ght 
I' 

28. Ida ttfjcatja,, t uark 

29. Pce of p sjT ur 
Su-teas.y oi D.'n 	.'.f 	tt 

3) d 	f 	CC3 t 	c1 i an 
ratuty are bit 

Ye3 

No 

!.ajTwice FP3O9X2 	Ra.6198 
b)5o of .Zst pay - iIs.5165 

jà)Pen8ion - R8.5165 

,.(R8.5165/..iai the: lea8t) 

of : 118.51651- 

H! 	:- 118 .35OO/-.(MinLWJt) 

D:Lrth Relationship with 
.tieGovtj.Seryrt 

- 	Son 
Son 

5H 	Son. 
Son 
Daughter, 
Av- a n d 

half. 2zchea) 
le .Ofl Noae. 

.-..$2PP4 (004e4738) 
.4 C No.1187656737 

àt.4ast Kaiieng(4r.Pradesh) 
0.-. SEPPA.; 

j77-Penston and Other Benefit 
n8ion Gratuitj, 

Joint 
Ut. 

 
of FR1 

(s'.ernfl1e'I 	f 
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iZIL 4 '. 	 LARAIi t? CERTI? C,4.l'E  

7z2s t 	c certtf t1ztI 	is no DiOilanCe 

se 	n?1g c 	ntpl 	c 	shri C.Kams,Chowkidar 

ie.d k 	ñce, eo t. 

I I 

Joint flirecto,, 
Ott. of Field PublicIt 

Government of lnia 

tienegar. Arunachal PradO 
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I 

'i/LIVG 1s outstanding 

Field Publicity .0/flee, 

.098 fror6 Gozr1.èervtCe 
II 

1WthhOid Gfl/ aount 

I 	Jonf t1r ,  
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 of r 	ii r(IICIt! 

I I I 	I 'V 1'" 	 iØi 

i 2  JAW 	
U 	Prdvsh 

H 5 Guwahati Bench 	NC) WE CER .E.'.iD4 
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'ep.rkz zohol. io t1l  

on superamnuatt a rz. dne 

fro*. his Pension/Gra.4t 

/ tat 

wkidar1 :( 

j il 

GOVT.A000M96D4-T.tQI,'. 

' ta no out3a*4ftLg 

hi'i CjanzaaC1Qwkic1ar 

of 11 be retire from 

.12.2008. ffeTc no 

retirer,ient ienej°it. 

Joint flhrectó, 
Die, of Field PubIie1t 
GOVejflmvrlj cf lr.i 

itinagar. Arvnabiai PrasO 
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- 	.:;. 	 • 	 :trr 
ICCOfl Ot......_ ............ Ri ... 
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- 	 tOne of months 	 Piy Gra:uky (eq 	 Reisrk. 
Deductieni 	recovered 

I. 	DA; 	rg .CA .S'D4 A Toja 1 
Li. 

	

ta)cJt20)8 8220 1 	1202 	• 11,222/ 
II . Jwie1200j 	7800 IGR 	 ... 

	

efuli/200q 8530 H 7653 	-- — — R • 71,983/ 

. .4u/2008 	.;tM 1  • — 	 — — 
Ra.1.1.94 

•s.pt/o6 	
:t 

7291 7 

0t/2008 	85301j t453 .. 9281 70ç 7297 
1'O PWf 	- 	- - 	 • 	

• 	 I 	 I 

' Nop/08 	85331 	7d53 	928 IfO) 1297 ¶0 Rs.15862i 

* 	' Deo/2008 	4853d 	1653 	928' tl 	1291 4o Rs .'r5a2 
'a 	 4 t80Q Qi 	-;' 

. 	 . 	• 	•. 	 : . 

I, 	, 	 .•i 	•.• 

I; 	 II 	• 	 • 	•. 	1 4 
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___________________ I 
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$ 	 *-.4.i-.d. 	4bMad_.ba.- —,._ 	sa.•.M 	 .S 
Joint CIrsiter, 

- s-- — -'- 	of FIId Puklicity 
• 	. . 	 oer.nment of tndla 

- 	 Wn.ar. Arunacli)l Priidstb 
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o.G.1191 12C 7JD/Acctt/ j 

Regtofl21 Officei A.P) H 

JO8t Box NOQI1O9  
4tangar-791111 1 

me F P o 	I 	B2J  
—(4—on 	1 -i 

?leaSø f nd 6nclosed )ere .th the 'zn.. draft(s) as ment2ofled 
beloa alO4 wtth .l partcu1a73.t 

•:i1
:p1es6 4tain receipt of p*dflt :fld forward the atO 

thts OffiCe tt 	7(seD8fl) ds 0" the na)*h1Z.ent/i88U6 of dzaft (a)  

along with the ietàr is origtizal "or oW'. off ice record. 11vt1e obtain-

ig .LPRs for .5OIO/'u" or orefrO thd 
parties, it'nzay be ensured that 

the &ze Is furnited bi, the parties 
tn prescrbed pntnte4 receipt 

fo. 

J SlJo. Eo. & Dae of Drft(8) 	
jàunt 	

ent In favour 	In pa  

D/ , NotIIéII 0 	9 , 3fr 

\ 

fP 	J 	
IV UIO 	

Joint Directu 1  
As  

GL , 	/ Arwri 

? 	

1, 

 

POT TO & ELtS $D 01 OR BE2M 	' 

The le ter should rtr4r ed iupr ' J zl along w2)th 4!R3  

acowi8d9t I dup2tcCt 6  j 0eeot 'o pc rtij pmeflto 
	I  

Cert&1 d thart theQ/Do SOc 
 

dtd.. 	 - for Rs.  

). Ofll!I'•W43 àncashed on ___________ 

It is further osrttf1ed that tE d.raft(3) 
haL9/haVe been 2bursed a3 

per dtLlS her.tLnder/0k6r1f3 

' FIELD p(JBLICIT.Y OFFICER 

I. C. 
H;. 
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SPEED MST 

GOVERNMENT OF INDIA 
MINISTRY OF INFORMATION & BROADCASTING 

PAY & ACCOUNTS OEFICE (NER) 
DOORDARSHAN::JIR[DAY RANJAN PATH 

RG.BARLTAH ROAD: :GUWAHATI 
TELE/FAX-0361-2454150 

NO. PAOINFRJDDI PENI09-10/ 259 	 Date :12.05.2009 

To  
The Joint Director 	 I 
DFP, Itanagar 

2 JAN2psr 
Sub: Feuston vase in respect olShri ("hottingKamsa, Chowkidar. ; 

Sir, 

in returning herewith the above mentioned case once again 1 am to observe as 
follows: 
1. 	The proof accepted for verification of age may be mentioned. 

Pay fixed as on 111996 in Si elongated pay scale S-2A i.e. 26104000 does 
not appear to be correct The total emolunicnls were Rs.31691-. Pay should have been 
fixed at Rs.31701- by raising the total emoluments to the next stage In the revised scale 
of pay. 

The amount of increment onL7.2008 is wrong. In the case of calculation of 
increments wider the revised pay structure introduced w.e.( 1.12006, paise should be 
Ignored but any amount of a rupee or more should be rounded olT to next multiple of 
Rs.10I- as per GLM.K0M.N0.KNo.11112008-IC, dl. 29.12009. 

As the retired of&ial is a non-matrkulate Gr'D' employee drawing pay in the 
pro-revised scale of R.t2750-4400 (S-4), he may be placed In the Pay Band - IS with 
Grade Pay ofRs. 18001- w.e.L 1.1.2006. 
5 	ServIce Book has not been shown once In a year to the Govt. servant and no 

Signature of the Govt. servant obtained in the Service Book) in token of 
havvig inspected the same. 

The Service Book along with pension papers are returned herewith for 
necessary action at your end. 

Yours faithfully 

Assistant Accounts Officer 
stt. Accounts Officer 

pay 
v 	

& Accot$ Offic• 

ell  (S.f*WSP(afl Guwohailt 
TT 
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	 SPEED POST 

No.28/i 18/73-Estt/Vol-II/ 	 I- 

Government of India 
Directorate of Field publicity 

Ministry of Information and Broadcasting 
Regional office (Ar. P) 

Itanagar. 
Dated 91h  June'2009. 

To. 
The Pay & Accounts Officer, 
Ministry of I & B. 
Govt. of India. 
Guwahati. 

Sub:- Pension Case of Shri C. Kamsa, Ex - Chowkidar. 

Please refer to your letter No.PAO/NER/DD/PEN/09-10/253 Dated 12.5.209 

The pension case of Shri C. Kamsa, Chowkidar is resubmitted here\.iith after 
completing the following observation - 

The age of Shri Kamsa, Ex-chowkidar was verified after ascertaining 
it from all relevant office records including Service Sheet forwarded 
by unit FPO duly accepted by the then Head of Office. 

Necessary correction of Pay fixation - as on 1.1.96 has been done 
accordingly and due drawn statement prepared. 

 fton  and rectified. Revised Pay fixation order wef. 1.1.2006 is 
nclosed. 

15S - 

i2 JAJ no 
Guwahati Bench 

:

IL 

F'ixation of his pay under IS pay band will either step down his 
xisting pay as 1.1.2006 or it will cross the last pay fixed in IS pay 

hand (i.e. Rs.7440/-) (A worksheet of pay fixation is enclosed). As 
such as per Ministry's further clarification vide No.F.No.1/1/2008-IC 
dtd . 24th Decernber'2008 (copy enclosed) pay of Sri C. Kamsa has to 
be fixed under PB-I with Grade Pay 1800/- which may please be 
accepted. In case any alteration is still required it may please be done 
and the pension may be released accordingly as it is delayed 
considerably. Due to correction of pay fixation as on 1.1.96 as well as 
from 1.1.2006 a sum of Rs.16057/- has been found to be paid in excess 
to Shri C. Kamsa which may be recovered from his R.G. The 
statements are enclosed. 

5. The point of observation has been noted and it will be followed from 
now onwards in respect of all employees. 

k,- 4--Z"-t ~, 
(K. Asalah) 

Director 

dv 
CO 
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.Form of letter to the AccUflt8 Officer frwardiflg 
ofPeflstOfl Papers of Got'eriU1leflt servant. 

No. 28111817 3—Es t tf Vol -II/ 

J 	
Govern?lzeflt of India 
Dte. of Field Publicity 
Regional Office(Ar.Pradesh) 

Dated j,—June,2009 

2'o The Pay & AccoufltS officer 
Ministry of I & B, 
Guwahati. 

Sub:— 	Pension papers of Shri Choting Kai*sa,Chowkidar for 

authorisiflg of PeflSi2i!. 

I an directed to forward herewith the Pension papers of 
Shri C.1a 3g,Ch°kt r of this office for your further necessary 

1$ 	action. 
2. 	The details of Governlszent dues which will remain outstanding 

as on date of retirement( 31.12.2008 ) and which need to be reco,ered 

out of the amount of retirement gratuity are indicated below:- 

Balance of house Building or 	 NIL 
cor,peyCCe Advance 

e r_pZy'fleflt of Pay & dlloWaflC' 	... 	NIL 
including leave salary. 

-- 	(c) Incoie Tax deduCtiOfl at source 
 

under the Income Ta.r Act, 1 961(43 of 1961) 

Arrears of Licence fee for occupation.... 	NIL 

. 	of GoL' 	accommodation 

1 2 t'e) The amount of licence fee for the retention 	NIL 

of Gout.aCCommodation& for the permissible 

Guw h 	
period of two months beyond the date of 

.t1Bonch 	retirement. 

ti) Any other assessed dues and the nature 	•.. 	NIL 

thereof. 
(g) The amount of Gratuity to be withheld, 	•.. 	NIL 

for adjustment of unassessed dues,tf any. 
Your attention is incited to the list of enclosures 

which is forwarded herewith. 
The receipt of 

this letter may be acknowledged and this 
office i'2forT&ed that necessary instructlOfl8 for the disbursement 

of Pension have been 	
fficer concerned. issued to disbursing o  

The retirement gratuity will be drawn and disbursed by 
this office on receipt of authority from you. The outstandtfl9 

Gout. dues as mentioned in para 2 aboe bill be recovered out 
of the retirement Gratuity before making payment. 

LLT OF ENCLOSUR: 
1.For' 5 & 7 duly completed. 	

( K. 4aiah 

2.2(tWO) specimen signature a—nd 	
DirCtOr 

3 copieS of passport SLZ photograPhs 
duly attested by h'ead of Office. 

3.Form No.3 and other relevant papers. 
4.SSR VICE BPQK. 5.Commutatiofl of pensir,n(app1iCati0 

P/S. LPc/NDC will be lone and 
submitted aft.r rettremel2t. 

,.. 	•\ 	ç\) 	Sc. 

ve 
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a 

r 	
nd GrtUitY nsiin 

.nd (3) and 50) 
(s 	flu! :s  

sont in 	
if 7aymflt is disirOd in 	

difforont circi 

• 	 Jt 	ccufltfl 	Jflt). 

T—I 

jf th C rnn;rt 5 rv— 	
STIR! CHOTING KAMSA rt  

2. 	tr' s r.:( ar 	rus ndT s 

rLarrC jr th crsu f 	Cuorn- 

S 

. at 	:irth(Y Cnrist 	era). 	i - 

. R1ii in. 

. P:r'' 	j(iQflt1il 

cwn; vi u1nIju,tWfl i 

.- nd stjt-. 

c.Prosontr last 
3ip3jntr't 	

2 

mncluCifl nano 	
ost' 1-rt. 

(i) sSust° 

rffici3ti 	if  

O f 	jinrin jf 	;rviCO 

3. 	3t 	f 2r.c1n3 if sr-i 

9. (i) Tatal pri:)1 jf ni1t EY 	 NIL 

SrVic fr which ;fl5ifl ir rtUitY 

NTh wS sanctian' 

unt 3n natur if any m 
tujtY rciV 	

far tho ilit3ry 

srviC' 

10. Anount anc naturc if any Ponsi0fl/ 
c 	rc1iUS CV1 sorvicoS 	

NIL 
rstui.t'y rJC*.)U 	 - 	

- 

Late Abi Kainsa 

12th December, 1 948  

DOfly i—P1o. 

VILL_KAMS HA 
P0/PS : gEPPA 
DIST : 

EAST KAiWENG 
( ARUNACHAL PRADESR) 

Chowäida' 

Cenjr 

• 4 • 1972 

31.12.2008 

LI 

I 	.T2JAN2010 

Guwahati Beech 

:— Centrai o. -- 
• nich sjruic0 has 

Cvar° 	
r' - 	omplflytn0flt 

t.00n r3N.00' ifl 

yearS m'rth3Y ays. 

Class o f PonsiJfl aiJi1iC30 

N IL 
(iii)a_ssu5S thu C 	

rnmuflt duos other 	
-  

than tho duuS r1atn1J tth0 
a_llotnt 	jvurn 
acc3mn.)datiifl as irovidod in Rub 73(i) 

0vj .c 

ThO r3 to an Which actian jnitiatod tos 

(i) obtifl tho tNj durnand curtif°°° 
from tho Diructarato of EstatOs as 

provi0d in Ru12 57: 

(ii)cs0S5 
tho sorviCO and omOlUmt5 

qulifY'O for pfl5jOfl as proiid0d 

in rilu-59; ani 

DIrecor 
Dt. of Field Pubhci y 
G)vernmeflt of lndb 

Guwahati Assam 

Superannuatlol2 PeflStOfl. 

NIL 

QualIfJtflØ seruicC ( 

36 years 

8 months 20 dayS (i.e. 33 



/ 
I 

2 

iLe 	of 	- 	-': , .perfectL0flS 01' 

defc1ercCS 	rL,ice Book 
which have hee 	-' 	under Rule 
59(1)(b)(i. 

: ing 	service 	101' 
. 

tic :2 yards broken 
kofled 	as 

c 	nc ri_ 	L 	 service 	:- 

4 28. oned 	und' 

5 	raordiTlc2r .'C 	T10 

jj 
q1ifyifl9 for :':iOn. 

?ertod 3)' ;  iofl 	nc 

treated as  

(iv) 	Any other 	ser:':: no t 	trcatd 
as 	qia1tfT 

r T . 

-- 

:— 
36 years 8 r,onths 20 days 

(t.e, 33 years) 

C.nP Ai*• 
UL 	 crrt 

12 JAN2Qffl I 
Guwahpti Bench 

Total 

?aj 	8)60 	Rs.11,786/— 
GF 	1800 

(16%) DA = 1626 

18. Averaf'e emo1Wehlts 

	

• .'zo1ueflts drawn dLri' 	t.e la3t Ten 

*onths of serDCe. 

Cho?okar 1200830 s 0  (GP) iäOO 	i 

	

1.7.2008 	31.12.08 	 I XC 	Rs. 60,260 
1800(GP) 1 

Aucrage 	7unt = s.10,040/ — — -- 

19. Thzte on wh'Ch forP'. 5 has been 
obtained 	the Govt.ervat 	

_ Lastly on 8.7.2008 

(to he obtained 	onths 

before the 
date o reireTflefl 

Of ovt.servant - 	— 	- cu80/- 

: 
	20(t) ?roDoed periiofl 

	 50% 0.1 13Z p" — '.-- 

proposed grada r2Jef 
	 As aclms3ibl€. 

	

21. proposed death_C't ireTTher 	Rs.11,786u114166 - Rs.194,4691- 
Gratuttr 

22. jte from uch  

is to cOZeflCe. 

% 

:— 1.1.2009. 

Dieci 
Du. Of 	•J v'', 

17. Emolurnents recko.' 	or 

gratutty 



,-•_ 
(3) 	 - 

'posed .zaoUnt of Provjsjo1 
if Dep3rtier1ta1 or Udioi3. 

ppceedjtigs is instituted aginst 

	

eGovt,rvant before retirenjerit :- 	 AlL Fanw  
I. Details of Govt .dues recoverable 

out of gratuaty 	 :- 	
NIL 	12 JAW 2010 

1) Licence fee for the a11otiie nt of 
Govt. accoo! dot toa(bee Sub-Rule 	

GuwahaU BCh (2),3) an 	r 

ii) Duts referred to in Rule 73 

. Whther rtotiinated iaade for 

Deathcua ret iretierit gratuaty 	:-- 	 Yes 
Fauily Iusiori 1950, if apolicabe:- NO 

	

. Whether Family Pniort 1964 opp1icable 	rP 

to the Go t. rv 	 a) Twjce ?P 304812 = 60961- ant and 	
b) 50% of last pay = 50801- 

i) &iolucierits reckoning for the 	c) Pension 	= 50801- 
family pension (Rs.50801-is the least) :-  

ii) the aniount of th family pension 
tecocilug payable to the family 
of the govt .servarit ,if death 
take place after retireuleLLt. 	:- 

tefore attaining the akp of fi yei'ø of 	Rs.50801 
67 after attairiin: the age of ZZ 3ars of 	Rs.3500/-(Minim) 

iii) coipjte and Up-t3-dLtC detoils if 
the family 	s give n in forui 2,3 	:- 

S1.No. 	Nie of th 	ieubr 	of Dato of Birth Relationship with 
 Sit. Joni Kam..sa 6.5.1957 iife 
 .hri Jeting Kasa 12.12 0 1985 Son 
 Shri kating Kamsa 6.8.1987 Son 
 Sari Ganesh Kaisa 10.11.1995 Son 
 Shri Yarte Ka,nsa 2.4.1997 Son 
 Miss late Kamsa 24 .7 .2001 Daughter. 

27ight  :-Z5'6'2 tnches 
(Fi'e feet six &half inche.$) 28.Identjfjctjoa tnarkz :- 	Mole on Nose. 

29. Place of p.ynent of Prisiori(Treasury, 
Sub-treasury or Brtk of the PO) 	:- 

• 33. Head of Accouat t3 which Pension and 
gratuaty are debitable 

BI-SEPPA (Code 5738) 
4/C No.11676567357 
Dist.East Ka74eng(Ar.Pradesh) 
P.O..- SEPPA. 
.2071-.Pensidn and Other Benefit 
Pension Gratuity. 

4z4AJ 

- DI 
- 	1'te. of 

(iovernmenl of 1 11cli.i  
CUW,IhJtI 



9.8.99 - 	5590 
1.8.20C - 	;-660 

1.8.2001 - 	5750 
1.8.2002 - 	5800 

1.8.2005 - 	5875 
1.8.20'4 - 	5950 
1,8.2005 - 	4025 

1.8.2005 - 	4100 

1.8.2007 - 	4175 
1.8.2009 4250 

Rpised PCLP flatiCfl in the Sci 

1 
12 JAN 201fl 

Guwahati Beich 
r:-r 	{PT 

- 	7770 - 1800 
. 	8060 ...1800 

ao - ?800 

- 5440 

-. DfreCtO' 
Dte. of Fetd PubUC- 

of India 
ASS3m 

i.raton z.nddr 5h Pi Coi8si0fl 

euised ftxctiofl as per P40's 
6bserDa.t1ofl).!th6 Scale . 2610 

-. 5170 
- 5235 

	

r4,97 	- 3500 

	

r.4.98 	- 5370 

-Tq - -- 	- 

910 5_3 _70_40 0 /-  

To be ftzed t Rs.3590/- as on 9-8-99 under 4CP Sherie, in the acele 

2756_70_38 0 _75_44001 __wef.  

12, 

4025 
2073 (DP)I - 
1449 

4440 - 7440 
GP- 1800 

 7490 
 1800 

9.( 
70. gj 
I 7_ 

 7490 
1800 

 1.7.20$ 

1.7.2006 - 

\? .2007 

i SON 7.2008 
' 



f! 
To 

7 
o.A'50 i/02/200-Adrnn, 

Government of ndia 
Icctorde of field Publicity 

(Miriitry of lR) 	- 
* 4• ' 4 4 

New Oelhi-66, dated 11' Feb., 2009. 

The Adrninitr3tive Officer, 

'Dircco 	of i'd Publicity, 

Pone 

t'r1i.0 re-1ixtiur r 11iny of Group "0" employees in P3-1 

12 IJAN 2010 

Guwahati Borich 
ft;1& 

PLeaSe ifcr to your letter No.19/21/DFP/09/242, dated 15.01.2009 on the above 

nticncd subject.. 

2. 	A copy of Ministry of Finance. Department of Expenditure's Office Memorandum 

No.1/1/2008-IC, dated 24°' December, 2008 regarding clarification of pay fixation of existing 

Group D" employees in the revised pay structure is sent herwlth for your informmion and 

necesaryactior. 

Meera K. Raman) 

Deputy Director(Admn) 

- 	- 	 - 	Deputy Director(Adnn) 

Copy to a' Regional Iteads except RO, Pune alongwith a copy of Ministry of Finance 

Department of Expenditure's O.M. Noi/1/20681C, dated 24 1 " December, 200 for 

inurmaion and mitr action. 
•f' 

(( Meera K. kaman 

/ 	: 

06  
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tvluustry U 1Ij( 
I) epart IiiCiit Of Lxpe U dilti Ft 

New 1)d I i,  

oii.ict MEMORAN1)U.1 

pay I ixatiuji 
cinploycc i the revised pay SLFUC(LIFC. 

1.)' 

Con.scqucnt uovi the acceptance of the lecoul!' •to 	f the Sixth cenu-d Pay Commission by the Government, related t Cioup 'I)' cad ics in 
Ccnti GoVrnmenL all ('XiStiI 1t GroUp '1)' e1flPIoYeQ; are t .ejuii ed to be upraded to the l)re-rviscd Group C' ate of R'.2'150-410tJ conpipondii to the 
trade pay of Rs.19001n PU-I (Rs.5200-20200) in thc nuwzicr prescribed in the CcS 
(Revised Pay) Rules, 2008 (attention is ditawn towards Note 1 below Rule 7 of CC.S 
(Revised Pay) Rules, 2008, which presciibe ii;' psocd UF(' f r fixafl( . it of pay:OI 
Group D enptoyees in tI te revised pay 1;tructure).. luiWi, in lulute, }:;1; will 
be createdouly in 1 1 13-I and there 1ahl be no zecviiitun in -1. pay mud atvv iii 
exceptional cueumstaLlce:; a irtdicaed in p' 2.2.10 of t !<epurt of lie ii xt Ii 
Central Pay COmmission. 

J110viz;g the notiIicaon of the (CS (Reviid Pay) Ruks, 2008, this 
Department has received rc(erences froth some admninistrativc departmemus, 
seeking clarilkation regarding ia.rrous aspects of placznent of existing Grou'D' 
employees in the revised pay structure. The matteras been considered in this 
Department. 'lhc j)oints 61. doubt raised bty adnuinist tive departments and the 
dariticat ions thereto are issued as under: -. 

SI. 	I'oint of doubt - 	k 	Clarification 

I-low will the Py of those Those 0r0U1) 'D' employeeti who did 
Group 'D' officials who do no not P0s&es5 the irulkimu:n quIi1ication 
possess 	the 	irdnimum and Who have retired/died ixiharIess 
qualification 	ani 	have between 1.1.2006 and dale of 
retired/died in harness from notification of Revised Pay Rules wdi ho 
1.12006 till date be 1ix'd " " 	zrntcr I piy band -1 S n1(I tI IC ,Jat he 
revised structure? Whether.  1. i'y c responding to their j)IC-uevi;ed 

1.0ley will be placed in -IS IY pay scale as notihed in CCS (RI') Rt.Tle;, 
hand or in the pay ha utd PU-i? 200. 

sVi COS  

Cen A*I*1,,, 
I 

1 /1 	
1.2 	 . 

GUWahafj E3eich 
I1rt 



• c 

zlL± 
\Nhat will be tht training 	l4ac.li 	di.ninitra1ive 	dcpri 
curriculum, period •Ltfld  thá concened will cle;igii a traiin 
procedure for 	 o( curric1um suiUd to )t; c'itCuL. 

those Grcup 0 officiaLs rn  P13- Ab fii LiJ 1)Oib1C, lh 	tLUitii1g 

L Liauid wlw do. not posaess the prt)1flmn%L 	liotild not 
uupiinUin 	. 	pLCCf1Utd 	I4stle; ititU it may li hii1mitt'tl ili.irh 
qu'alification? 	. 	. 	working day3 for no inure than 2 

ltour 	pci' day. 	The l)1arttiieiit 
CO1C111(d will beai the CX1)ClWhlie It.. 

- 	'baiii.0 y. 

Government servants wNo have been 
granted financial upgradation to a 4 

higher scale under the ACP Scheme 
will be gII'Wd thC 
con 	1° diu 	Lu the lügi ici: pie- 

i(vj5(l pay &CalC that was grntcd to 
t1julli under ACP; llowever, in ca;c of 
Cr5 t.A/ I ule (_. 1'OU p 	U' 	ci' t l I o y .: e', 	at I 

such eligible etaployce:; will bt ''attftd 

grade pay 	of Ri;.iOO 	III 	Ft3-1 

pay. lithe grade pay' remains irrcscctive of their. pc_revised Group 
unchanged, the officials will '0' ay scule whether granted to them 

- - 	not bi getting jny benefit on on regular appontment/PiOII10t1 01 \ 01 

rornotion/ ACP. In case they L under ACi. 	. • 
are granl.ed nect higher grade r 

• 

'..•,.••, 	n the &iie,rarchy 9f ievisedpay i 	: 	•- .. ...... , 	... 	. , 	..• • 

st.ructUrçs f  ltwll put srdors 	•, :.' 	• •. .. •r. 

viz. Daitry/S<miorPeOns e1cat •- 	.•• 	 . 

. . 	. a. disdvantageoti' position. 
j 

  

• (ALOKSAXEN 
Dllucc 

 

$ 

3 	In the case of Uose Group.'D 
(tt icials who were in the pre 
rev iied scale of Rs2550-55- 

60-0-t200 (e.g Peon) ;iiii.t 
I  wa') aie to be plaeöd in the pay 

l'and,PU-1 with Grade Pay of 
Rs.'thOO w.c!. 1.1.2006 and are 
subsequen0y t. i n ted 
AG.P/ Promotithi, ills itot cie.0 
-is to what will be tlier grade 

'4 	• $• 



4025 
4025 
4025 
4025 
4025 
4100 
4100 
4100 
4100 
4100 
4100 
4100 

4100 
4100 
4100 
4100 

2073 
201 
2013J 
201 L1 
2013 1  
2073' 
2073 
2050 
2050 
2050 
2050 
2050 
2050 
200 

1449 
1449 
1449 
1449 
7449 
7449 
175? 
1784 
7784 
7784 
7784 
1784 
2153 
215 
215 

21 

7487 
7487 
7487 
7487 
7487 
7487 
7789 
7934 

7934 
830.3 

1803 
1803 
1803 
1803 
1803 
7803 
1972 
7827 
1827 
1827 
1827 
1827 
1847 
1 
1 

1 

4175 
4175 
4175 
4175 
4175 
4175 
4175 
4175 
4775 

T175 
4175 

14250 

2088 2944 9207 18  
2088 2944 9207 te 
2088 2944 1207 18 

2088 2944 9207 18 

088 2944 9207 1 8 

2944 9207 182 

88 2944 9207 257 

j125 2996 9377 241 

" 
II3o\o\o\\ 	40% of the arrear 

ç' 

?6 0% of 
t he a r rear 

1 - r due 24,254 

$0%arrear 	
=4,388 

already draWr 734T- Y'n be recovered 
from R.G. 

rrear StateT4eflt of Shri C.Kamsa,ex-ChOWkit! 	' 

jLgsic ID.IiY l4rre*rs 

F,z'05 

CT/'OS 
dze06 
cr05 

ct' 05 

105 
• 
I 

I 

we07 

f Jug 
__1______07 

:ç 0et07 

.: IOD'O? 
1pk 

I 

Feb Q_ 
t&r'08 

Iay'08 
- Jun 08 
• Jtd'o8: 

iuo' 08 

y 

7490 
7490 
7490 
7490 
7490 
7770 
7770 
7770 
7770 
7770 
7770 
7770 
7770 
7770 
7770 
7770 
7770 
8050 
8050 
8&60 
8060 
8050 
8060 
ao6o 
8060 
8060 
a050 
8060 
8060 
8?40 
8360 

.191M 

Ii'!ISI 
FI:i419 1 
Fl:liI.I 

I :.. 

IIJ 
1I 
Ig

Kim- 
Elm- 
ESM 
090 
.I1 

290 

9290 
9290 
976? 
9761 
976? 
9761 
9761 
9761 

10144 
10144 
10744 - 
70144 
70144 
10144 
10747 
10747 
10747 
70747 
10747 

70747 
11043 
11043 
11043 
17043 
17043 
11043 

r 11786 
11786 

0 
191 
197 
197 
197 
191 
191 
574 

74 
5-4 
L574 
574 r74
887 

887 
1783 
1183 
1183 
1183 
1183 
I 
I 

1626 

Ote. of I9eId Publicity 
Gaern1eflt of India 
ta"o 4.f P'desh 

• 	 . 	
Guwahaten 

'I 	 .. .• 	 . 	 . 

.•.•, 	 .- 	 S.  

= 24,254 
36,382 
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- ReCergtater,zent in re8pect oj 

en ôd Du 
Fa 	 Tot 	Drawn 	 Tot l 

Ll 	OP 	£'D4 	Di 	 y 	SD 	- 	differ, Sept/08 8350 l 1800 7270 7626 	
al 	Z'ota Pa 	 4 

	

 13056 	8530 	p800 1297 765j 73274 - 278 Oct/08 	8350 1800 1270 1626 	73056 	8530 	7800 1,297 1653 	15274 	218 Nov/08 	8350 1800 1270 1626 	13056 	8530 	1800 71 	1653 ( 1 3274 	218 Dec108 	8350 1800 10270 1626 	13056  
T t a 1 	 8530 	1800 7 	 2274 	218 - 	

52224 	
53096 	872 

Total due •..... R.. 52,22/.. 
Tot2 drawn .... fis. 53,094/. 12 JAN ?O1U 	
To be recovered 	) 	_ from R.Q, Guwahati BiCh 

1T1 
,.J 

Ine O 

- - 

4UC2OOer/çflJ 	
, oi.s 



•: 	
- 4-.1!-T 	_g'j - 

•$.ii 	 i 

- 
T DAY frDTlts-Ar .' • 	I 1W 	 - 

I. 	 .j 	 401 	f'i(w qi 
• 	 • tc: Kqm T 	Y t 

I-.. 	 0.'1r 	. 	' ThQc1ccr 	.or tao . -. 
Proceodlng 	o ..t.i 	 on 

2. 
its his beea paid up to..... ..._ ..... - 	 ..._.._..._ .4 the following ratei I- 

ters 

c 4e  
1....i'ay. . ,. 
2. GP =Rs.1800/— 

	

............................... .?3..4 	/d.4(3._/- . ..._ .•..... __•.... ....................... 	q 
TA 	Rs, 9281- 

	

me.. . - ... -. 	... ............ .. . 	..• 	- ... - - - -. ...........................- - .... ,... -. - -. - - - -. 
884 	6C? 

----------- ............---..... 

7. 1 0 '!. 	 =Is. 601... 
— ffri.  UG f 	 7 77$i 	Ô13F Wf6"De 	72C ..... 

si 	'.Jr 
................................... .............. It RsalmrhiA by trto. 	 •4 	.. 
.................................................... 

H. made over ctt5r7e o the oMce f.. ........... .chowk.aar 	 .. the .................................. 
      

 
.. ........... .... . 	.... . ............. . 

5. 
bcovvies us to be esdo from the pay of the Govermicnt servant as d..talled on the revero. 

• 	bus been pMd leave s&Iiry • detaIled below. DeductIons have been made as noted on the reverse. 

• 	 rIs 	• • 	 . 	. 	 . 

as.•._ -, -------- 	 •.-., ... !Oflt. i ... 

	

•1 	
ll'MF 	I1Mt 

..............._.__la. ---.--.•- .___•_.4 	 •.-. .......... 

t 

	

• sh sitt todra 	(Ø•ft 	- 	 1 t JAN 2010 
iic 	4ri W sjf 	 ',•'...... 

tAe Is abo .ntldod to lolnini time for ....................... ............. days. 	 . 	. 	.IL 
5fl ;flfi 3 	f s 	 U` wahati Bench 

t \ 	. i 	the MIIP,*ea pe*MIIIIU4 bel.wmPder Fuiad 	,•. 	. 	 . 	 TIO - 

•ofISiSS .°II?4 	-__ S . fail 
LC 

iL- 

	

... 
- 

\U. 	 ?trT 	.1 	• 
The -t3fl 	utr.d roe iI ew Lbs dite 	tie glnnIig of the aurro. 	ar trt iotd c '.!e rerce.. 

• 
1 	iT i 41 CIO 41 "w 	wwtt ekftf b i* 1 omlqzq wom umi fri 

	

fl5V 	It! 	I11T'€t T1 	t fa 

1 ifW fxr1 
t fkVT Wm '1l 

	

IW 	 • 	 • 

as iea j 	s4t 

iib 	T'1 T ImW 0?'. 	T 
q4s 4ate fccL5Pflt of PcZalftm 

- 	I 
Y. . • 	 • 	: 



,iizt- 	q if 
Amount of 
incom6ta 

overed-. 

SDA1 H'A 

L 
.. 	U 

1304 

1304 ° 

1 -304 

1304 

V_~ 
Ote. 
Go 

Remarks 

T 

Rs.1 1,0431-

ils 011,786/. 

lIs.15,6781 

Rs.15,678/ 

Rs0 15, 678/ 

Rs 15,678/ 

I Publicity 
it of India 
:AsSafll 

- 
p. 	

( 
• 	'fn1 qif4vq t 

if ,s,Iii 

NIL -- - . ___ 	_5.__ w0 , -•- -.--. -- 
_ n.tilri 

0 	 • 	: 

- 

- 

- 	 • •\ 
p 

-. - 	 -• 	ioOQl  OL 

Will • 
on cco.n at..... 

4ii 4t 	s-  Etft 
Funds and 

Nime of woote Pty Gratuity foe 
etc. 

other 
Deductions 

áoAp TA 	4 3C4 

19° 
A1 8060  

to - 1800 H 
Ile , June20Q8 

ju1j,2OO8  
I 8360  1626 .. 	I.. to 

-tint rtzmhzr16 1800 I 
lair 	eAUOU&t,20081 
RM 	 3epte.Z)çr/Qk 8360 1626-1 

 
928 	1 6!)C 

1800 

L 	0c± oLLer/08 8360 1626 928, 	1 

: 
Nope&)er/0? 

1&30 
8360 1626 928 	16 

Qr 1800 
Dc eptb°r/Q ,' 8360 i 	1626 928 	1 6 

1800  
ftqw 	1 * 

ci, 	ii 	. 	• 
wa 	is 

I 	I 	S 

.. 	I 	I 	$ 

T 

- 	 - - 	---- .,—__ - 
9SJ4 
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SPIZD POIT. 

Io.28/?18/754ett/ L/3'C 	 . 

Government of India 
Directorate of PLaid Publicity 

Regiondl Offtc.(4r.P), 	 .. 

• 	 - 	 .-..'

41'  

Dated Itanagar, tt* 
- 	 28th J4y2OO9 

TO 
The Pay & Accounts Off icer 
Ministry of t & B 
Quwahatt. 

8*11 for leave •n0.aisant n respect ef 	/ 
SAri C. Cease Chowkidar (r.tird. 4 

- 

Sir. - 	 .  o forward herewith the Bill No. I'/3 5 /O49- 1 O 

dt. 	for Re. 96,252 (Rupees Niatty a*X 1tholi3mfld 

two .igr"#L' two )only 	 of. 
Shri C.0 	. a_ZSiChOWk2dr who has ritirdd fr'oz4OL't'. aeruice 
05 superdllnU&-tiOfl on 31. 12.20O8.,. 

It *ay be informed that Seroce .Bookof.the officiCi 
has alrlady been sent to you. 

• - 	 2, therefore. •r.qust you kindly t..C!,'a'ZD1P*Ymt 

of -the bill at any early date. 	.. •::... .. 

Tours .ftlthfully 

4dmin.istrtiD.OffiC.r 
!tsgar- 

\\ 	9 
I 	

- 

3•\ 

' 3\•__ 
4 

,• 	Thxcr! 

I 12 JAN 2019 
0uwatatj Bich 



No.28/118/7Estt/t 
Goz,ernment of India 	 C 

Directorate of Field Publicity 
Regional Office(Ar.P) 

Dated Itanagar, the 
27th July,2009. 

SANCTION ORDER 

Under Rule 39 of CCS(Leai,e) Rules, 1980,Shri 
C.Keise,Chowktdar,Field Publicity llnit,Seppa who has 
been retired on superannuation from Govt.ser.'ice on 
37122008(jfternoon) is printed lump—sum cish equtuelent 
to leie salarp for 245 diy.s lieu. ..vmileble it his credit 

on the list det,, c- .f his service. 

Shri Kzsi, Chowktder is entitled: to the following 
eoluz.nt per month on the dete of his rettreritent. 

	

t ::::::: 	::: 	 ; I 	 •1W 

DA 	....... 	Rs. lo 	 ( 

	

6.17,7861 	/ 
/ 

= 11,786 1 245 dejis 	 / 	GLJVV L . 

30 deys ....... ..-
Rs. 96,2521- 

ifence scnct ion is hereby eccorded for peyment of 

cish for Rs. 96,2521— (Rupees Ninety six thousend two hundred 
fifty two )only in lieu of e.rned leet'e for 245 deys to Shri 
C.tm sc,Chowki dir. 

The expenditure is debiteble to the ifead : 
2071 —Pension and Other benefit. 

I 	 ( Rij Kumer ) 
Joint Director 

Copy to:— 
1.Shri C.Ximse, 'Chowkider(retir6d). 
2.Th. Fey & Accounts Officer,Ministry of I & B, 

Guweheti. 
\ \\ 	\ 	 4-.r,ic. Book. 

	

file. 	 \ 
Sect ton. 

RJ Kwnar ) 
Joint Director 



•- 	 ___ 

3PD POST 
Io.o.vo1e/1/2op..4cett/  • 	1 	GoDerIsa,nt of India 	0 

• 	. 	Directorate of Iild.ubltolty. 	•. 

Regional Offic.(4r,P)' 

Dated Itanagar, the 
28th Jzthy,2009 

To 

The Pay & Accounts Off Leer 	'•• S 

Iinistry of 1 & B 	: 

Quwahati. 	- 	 •.' 	 ,: 

$ub: Bill for final payaant under COSt Sehaa.• 198 

St 

(Sai,inpè 	)-ferwarding of. 	' 	 . 

•0. 	 •0 	 :. 

I an to forward herewith the pro-receipted :Btfl 
to. CGtlS/ L.12009-10  dated S//ô in 4nnex1re C'
(R.c.ipted ill ) alóngwith sàhctl.on'order Lnr.s'pect[ of 

• the following official being 'the final payizzent,oj'CGZI 
• 	Schu,1980 under Savings Pund who. h58 retired 'On àuperannüa- 

tion fPoa Govt. service on 31.1.2.2008. 

1.Shri C. (ansi, Chiwkid*r 	Re. ?4.902/- ......• 

The Service Ioøk coaplote In all respect of  the 
uploye* was already sent to you. 	I  

:request you kindly to arrange 'nec. sary payI4ent 
at an early date. 	 .:.". 

Yours ftithfully' 

( 1.0. Paul') .....:,,. 

h$i4tsbtctO?'Ofitcir. 
B :  

0 	 ' 	 0 

•or 0CC 

- 	 ° •sS1 ot \ 
• 0 ____ 	 __ 

12'201 	I 
I 	Gllwahatj 

dated  



( 	
0 

• DoILL 

of flS.14Q/... (Rupees 	 flc 

t' it f 	 frou the Insurance Fund and/or 
7. 

YIJYD) 
:esignation 	 group * A/B/c under the Central 
:vrn:3nt z'..1P. 	•r 	j It1suraLce 3cheui, 1980. 

C C .WS&) 
igiiature(s)of Receipient 

- 26/5/2008 	 j me i block le t ters. 

 OFFICE 

(:. Rv:t bj- 
lowost group) 

D / C 	 iLitially joining the Sche 

2. Year of 3ccri:'..::1bership of higher group. 

1(1) Cl  
(ii) B 19 

) Co:1zersigr1e f-i pa:nt of Rs. 1 4,902J _(Rupees 
fllflil hfld1. 

crossed cheque/ 	cnd draf 	i'is sued in favour of ( 
c:a1.rit(s). 

•.. strtln Cthc. 
Signature 	 r 	PMhUcIt 
Date 	 Qv" -  —ant at 1"difl  
Designation : 	 Al. 

USE ILL AcC0UTT6 OFFICE  

- 	 fr payment  of Is. 	(Rupees 

_)oriiy payment through cheque(s) 

dated 

Account s  

ict

_ 

2.1/fV7Jj 	
Ii 

Guwahati 8 'ch J 
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No. _270181112009_4cctt/q 
Government of India 

Directorate of Field Publicity 
Regional Office(Ar.P) 

Dated Itanagar, the 
27th Ju.Zy,2009. 

cAIicTION ORDER_ 

In pursuanceof Ministry of Finance (Deptt. of 
1rer.dzture's) 0..N0.7(2)ff_Y189 dated 26th June,1989, 
s&c'r is herbj accorded t0 the grant of Rs.14,902/_ 
(Rees Four tc' e: thousend nine hundred two )only being 

o:al entir1e:"ent from Svtng Fund under CGEGI che/I1e 

as noted below to Shri Chottng Kamsa, Chowkidar who has  

retired on 31.12.2008 (a—fternoon) on superannuation from 

Govt. service, ills subscription has been recovered upto 

Decew.ber,2008. 

1, CGEGL5 S.ving Fund ..........Rs. 14,9021- 

It is certified that the expenditure is debitable 

to the ffedSll—Insurance and Pension Funds—Central Govt. 

£ployees Group Insurance Scheine(ffead—Minor F/cad) In.surance 

Fund(Sub—head) Saving Fund through P—ay & Accounts Office, 

Doordershan, Ministry of I & B,Guwahati. 

( Raj Kurizar ) 
Joint Director 

Copy to:- 
1, The Pay & Accounts Officer, Wnistry of I & B, 

Guwa ha t I. 

2. Shri C.Kairsa, Chowkidar(retir6d), Seppa. 

-5. Persona.Z file of official concerned. 
4. 4ccounts Section. 

\\\\ 

 
bk 

( Rj Kurner ) 
Director 

f 	- JAii 

Sench•' 

 



Eno:- As st ted above 

P 
c3. 

iaryNo•.. 
E)e._J..... I 

- 

- 

151 

()VF.RN ENI' OF TN1)T \ 
TNFORMAT1ON& BR.OM)CA STING 

' & ACCOINTS OFFICF (NR 
RN.L.&'PA 

..'j ROAD:: (UWMT.\.T1 

PAOf;..f 7 092009 

- 

12 JAN 2010 Jj 
! 

7r-- 	L tCh 

The D!ector 
DFP, itanagar 

- Pension case in respc 	Chot1in Kamsa, Chowkidr 
• 	. 

- Our Office letter No.P/\CN' 1  -fD/PEN/09-10/259 dt 12.5.2009 

t- Your Office letter No. 	'7-Estt/\/ol-f340 dt. 9.6.2009 

In returnlnQ herevith th .i'-  . e mentioned ce once airinin I arn to oherve 

See thC OfiC4! dr'. 	1: 	minimum rrd1n 	iUflctIon his py 	m:y h dün 
th grantino Ps-IS i.e. 44-i :440 & the Giade Py correpondinç to the precevised pay scaie i.e. 

1800/- a note'd in CC 	 iles2008. While fixing his pay in the pay band- 15. pay in the lS 
bend my . Vst,, Ctv 	LAMmurn of the I 	n d& no ireiitnh may bt ollowod fll urtii 
darificaton. 

For acr 	Grc'- :' 	PB-i. one of the foiov4nc two conditions roust he fu!fifld 

a'i 	'n - um CLa 	_ :.. 	tricuator. 
b 1, W'o co not to 	t'e mnimurn orescribed quaiiflcatton must have tindercioe t:c 

currcU!um des:cn< 	'y 	concerne1 dminstratve dp.rtmcnt 
r Mc ' -i-t3nt 	 'hc two onoinons is ttil 1IHc(1 ! I U . I 	. V. 	'1 	f 

COfl 	th O . .....•.. y. hii thcI - is nothing l.a jrnt 	-:• 	to thO. 	rqibIf 	co 
enoloyees. As such 'c . cn:ent,on for qranting P81 on account of lesser pay in l pay h.jnc 
does not have the sL;c of the rules. Correction in pay fixation may be done at your end by 
preparing a due and dv.' srternent for eventual recovery. In case of any dDubt, youftrny take 
up the matter with the h h: authority for authoritative clarification. 

S 	 . 
7dgltsBSR code of pvnç 	may be quoted alonvAth Bank a/c no ' 	 . 

1p Y, c\n d? \  
I 	• 	. 

Th cOnccrr 	ctitt' c 	ny br rfrrrntd c,he lt 	pOlh 
" 

The Service Boo 	g with pension papers are returned 
your end. 	• 

.. 	.•J;... 	
çç1 

Yours talthfully, 

Assistant Accounts Officer 
PAO.DD.Guwahati 

Assft.. Accounts Officer 
Pay & Accounts Office 



--i \t 

 

- 	 OST. ; 

 

No.28/1 18/73-Estt/ c 7- 
Government of India 

Directorate of Field Publicity 
Regional Office( Arunachal Pradesh Region) 

Dated Itanag;u,the 
20th October. 2009. 

To 
The Pay & Account Officer, 
Ministry of! & B. 
Govt.of India 
Guwahati. 

Sub:- PensionCaSe in respec 	 ExChoWkidar. t of Shri ç.Krn3___- 

Please refer to your letter No.PAO/NER/DD 	
2009-10/535 dated 0.09.2009. 

The pension case of Shri C.Kamsa,Ex-Chowkidar is resubmitted herewith atler 
completing the following ohservatOn. 

1. 	As per your observatiOn,his pay wefl.1.2006 has been refixed in PB-Ig i.e. Rs.4440- 

7440 and grade pay corresponding to the pre-revised pay scale i.e. Rs. 1800/- and restricted to 
the maximum of the IS band i.e. Rs.7440/- and no increment has been allowed. The revised 
pay fixation order wef 1.1.2006 is enclosed. 

Due to correction of pay fixation as on 1 .t.96aS well as from 1.1.2006 a sum of 

Rs.26.695/- has been found to be paid in excess to Shri C.Kamsa which may be recovered 
from his Retirement gratuity. The statements are enclosed. 

2. 	
Bank code No. of paying Branch along with bank account number has been quoted. 

Photocopy of pass book A/c no. of Shri C.Kamsa is also enclosed. 

You are therefore requested to settle the pension case of Shri C.Kams t.ExChu\\kidar 
 

at your earliest convenience. 

1\0  
(Raj Kumar) 
Joint Director. 

JAN 2fli 	
/ 

/ 



Form of letter to the Accounts Officer forwarding 	I 
of, Pension Papers of Govern-ment servant. 

No.2811 18/73-.Estt/Vol-.U/ 
- 	 Government of India 

Dte, of Field Publicity 
Regional Office(ArPradeah) 

TO 	 Dated 20th October,2009. 
The Pay & Accounts Officei' 
dinistrij of I & B 
Guwahati. 

Sub:- 	Pension papers of Shri Choting Kamsa,ChoWkicr for 
authorisinfi of Pension. 	- 

Sir, 
I am directed to forward herewith the Pension papers 

of Shri CJazai,Chowkidar of this office for your further necessary 
action. 
2. 	The details of Government dUe8 which will remain 
outstanding as on date of retirer6ent(31.12.2008) and which need to 
be recovered out of the amount of retirement gratuity are indicated 
below:- 

Balance of House Building or 	.... 	NIL 
conveyance Advance 
Over-payment of Pay & Allowance .... 	NIL 
including leave salary 
Income Tax deduction at source 

	

under the Income Tax Act, 1961(43 of 1960 	NIL 

	

Arrear8 of Licence fee for occupation •.. 	NIL 

of Govt. accommodation. 

4 t2 im 	e) The amount of licence fee for the retention NIL 
of Govt, accommodation for the permissible 

I period of two months beyond the date of 
GuwehivBe-,  

irtft 	I 

	

Any other assessed dues and the nature •.. 	TL 
thereof. 

(g) The amount of Gratuity to be withheld .... 	NIL 
for adjustment of unasseased dues,tf any. 

3. 	Your attention is invited to the list of enclosures 
which is forwarded herewith. 

4. 	The receipt of thi8 letter may be acknowledged and this 
office informed that necessary instructions for the 

4i3bur3ev&ent 

of Pension have been issued to disbursing officer co,cerned. 

50 	The retirement gratuity will be drawn and disbursed by 
this office on receipt of authority from you. The outstanding 
Govt. dues as mentioned in para 2 above will be recovered out 

of the retirement Gratuity before making payment. 

LIST OF ENCLOSURE: 	 \ 

Form 5 & 7 duly completed. Rai Kumar 
2(two) specimen signature and 0 fl 	rec D 	tor 
3 copies of passport size photographs  
duly attested by Head of Office. 

3, Form No.3 and other relevant papers. 
4. SERVICE BOCI 

5. Commutation of penson(appiication) 

p/s LPC(r.evised)/NDC attached. 

/l 



	

For f: 	.in) Ponsin' and (i,Luty 

(s 	FIi 	 and (:3) and 65() 

( 
tO 

 

To sont in du:1i1t' if 
payment is dosiroci in a (jifforont ciclu 

	

Of accuntin 	nt). 

PART—I 

SHRI dOTING ff44184  
W 1.N'O of tho Gavorrt srjant: 

FathortS naxr3(afld al 	r,us and'S 	_ Late Abt Ka7TL.Sa 
 

r.a,r.o in th 	case af 	f'ra1) 	Cvorn 

rcr.t 	s orvont). 
I - 12th December, 1948 

Dat- 	f 	irth(Y Chri;1 	crL• 

4. Rolin• 

rSi(4 Uflt 
vj11flOU,° 	•trjCt 

and sttO. 

5.ProS0Tt or that app3ir.tm)flt 

jncluc 	nz1fl331 osta' 1iohmnt. 

(i') sSubSt3\m 

(ii) r.ffIciatiflo if 

7. Ca t o f 0jnr 

C. Date Of ndifl3 af  

t- Donrt —Polo 
FILL — 

pO/IG : SEPPA 
DIST : EAST ff4 MENG 
(ARUNACUAL PRADESH) 

8 - 

ChowkUar 

:- 	
11.4.1972 

:- 

 

31,12.2008 
.1 
I 

g. (i) Total puriOd Of milita ry 	 NIL 

sarviC for uhiCh pcnSi)fl 
or 9ratuitY 

tS s.rti0fl0 

(u) unt and naturo f any ponsian/ 	
NIL 

gratuity rocaivod far tho military 

SOrJCO. 
	YIEL 

13. 
AOUflt and nature af an ponsion/ 

fr 	
oorVlcC 

gratW'.Y 

ii. 	 undo: 	sJrViCO has 	C.ntral 

boon rarOrCd jr rcr f ompinymont 

yoarS minthly days. 

12. Class of Ponsion aa)licObl° 
	

SUpdr4fl?atL0 Pension. 

13. Tho a to on whiCh actian initiatod 
tos filL 

tho TND domafld cortitic3tO' 
(i) obtain  

o DiroCtarato of EstatOs as 
from th 

 

pUjjOd in RulO 57 

	

çii)nsoss tho srVC0 and omolUt5 	
3ert1.Ce ( 56 Uear3 

i 

	

as proi0d 	
On LS 

• 	 oC)' 

	

GauOrn0 t duqs othor 	
NIL 

duos rolatiflO tq tho 

of tovorninmant 	 - 

in Rub 73(1) 
acc3fO(iatin as )r.ovid0 

 

\0~  
Jim? 
if Ft(l PlI-, 



j 	

2 	 — 

o( 	 3erfectt(-)ns or 
ice Book 	 NIL 

h'e 	 !.nder RULe 
59(1)(')' 

LI ; 5.. 	 1proice fr; 	36 years 8 months 20 days 
broker. 	 (i.e. 33 years) 

r. -.: 	• 

service  

( ra ord r. 	 0? 	 NIL 

• •rt.d 
 

red as 	 I 
4o 	other 	:ot troated 
as 	a2if: .. 

t 	 --- 

Total 	NIL 

. 17. Eo1uzeits reck:: ar 	Pay w 7440 Ra. 10718 
gratitty 	:— 	 GP 	10 

(16%) 124 - 7478 
18, Avercee 

02 tsCflt-S drczJr 	 e bat Ten 
zor.ths of serce. 

sr 	 r r7i  

Chowkidar 	1.3 .2008 	31.12.2008 70 (GP) j I 10 - 7s. 92,400/— 1800 

Average e*olu6nt8 * 9,2401- 

19. nate or. 	"- 5 	heen 

	

obtained fro. r 	qervart 	Lastly on 872008 

	

(to be obcr.ed 	•:rzths 

	

before the dare 	rernen 
of Govt.ser'ar. 

20(1) ?roDoed pen.-: or 
	 50% of last pay Rs. 46201- 

(ti) ?roDosed 
	 As admissible 

• 	21. ?roosed deathc _r:Dzre1Then.l 	10,7781114166 in  7,760471-. 
Grctiry, 

22.  :- 1.1.2009 

sø 
Joint Dlrscf.r,  

Ct.. of Field Pubticit 
Government of Ihdia 

Itenitar. Arunach.i Pra.* 



poSe 	uat 	roVt513l 
1fe rtti or 

is  
t h & 	

t\:t 	ttst NIL 

. 	 tt1 of 	
r - 	 NIL 

:±) Rul
f  

G:vT. 	CC- 	
t-- 

0 
 

- 

81  

- a 8.26,695 	/ J 

thcr Y.6 3

Offl 

_ 	tt -CL 	 L 	tL\tY 

	

it)
tr op 1icab 	

NO 

26. etbr Faxi 	
5tO 	

po1icab1e 
b) 5($ of last paY 	4620/ 

t hc GVt . 	
id f 	

a) iC e of F? 277212 - 5544/ 

i) 	oiuCentS 	Ci3t 	for the 	
c) peztOfl 	

46/
the  

faud-1Y D (1S i3t1 

) 	
of tt, fi1Y peasiofl 

t 
 

t 
becomirZ payable to 	faiilY 

of t 	g3Vt.sCt 	death 

ta 	p1a after 67 

	

30tlg the 	of £ of :- as.4620/

Ye 
after attCttt th 	

of Jars of 

Cot0 	L\ p_t3tC d~, t Ll ils if 

S 	 the ft1y 	
ti fO1 2,3 

S1"°' 	1I Of
flith RC3t1)' p wt h 

- 	

the GVt.. .t 

• Srnt. 	 - 	

26..5195 	
Wtfè 

Shri Jgtiflfl
Kamsa 
	

12.12.19 	
Son 

Shri 	ting 	a 	
6.8.191 	

Son 

4 Shri 	ne 	Ka' 	
io.11.19S 	

Son 

5, Shri Yarte Ka' 	
2.4.199 	

Son 

6. MiSs Tate Kaw.Sa 	
24.7.2001 	

Daughtt' 

27 jt 	 - 

(FiVe feet six 4 half jnches) 

ark 	
: Mole on Nose. 

of p t f 	nsoa(T05Y' 	
(Co6 5738 ) 

Sutas 	or 	f the po) 	
•_A/C No. 1187 5 7357 

DiSt_East Kamen1(Ar4e8 

CC3 He Uflt to htCh Brlst0a ad 

gratuatY ale ãjt1e 	
:- 2071_P6Th3t0Th and Other Befleftt 

ad of PenStOfl GratUitlJs 

jtt Otrects' 
01 field puhCIt 

t.iient at Inlis 

	

rgna 	jnaCh' 



— 

(icC ApPefldX ? 	 — 

rfiTr 	cr 
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March, 2008 7440 	1109 	4 . 	 —1 	 103491— 
to. 	. 	 IWO 

- 	 Auguat,2008 	 S 	 I  
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/ r '0 	7440 	189007 9240 4025 2013 1_14491147_ 1753 - 

I .V"C f 06_i _740 1800 0 1 9240 4025 2073 1449 7 187 1753 
r '06 7440 L 800 0 1  9240 4025 12013 7449 7 487 1753 

A '05 T  7440 1 800 0 1  9240 4025 12013 1449 2487 1753 

	

1(c' o5 	7440 	1800 	0 	9240 4025__-  2013_ 1449 1 7487 11753 

	

Jzine' C61 7440 	18000 1 9240 4025 2013 11 1449 1487 LL753 

	

Ju2'05 I 7440 	1800 	185 9425 i402_201317517789 	1636 
l

7440 _180 1859425__1tQQ_QiZ4_L2934 12L_ 

	

7440 	1800185 945 4100 1,200 j4L7934 	1491 - 

7440_ 1 i8OQ859425410O?Q5QfZ.4Ji934 11491 
7440fl80Oi 185 9425 _ 4LQ0__. ?9,50  1784_L7934_1±491 

i c '05 _7440 1 1 800 1 _ 85_ 9425_41 00 ?050 1784_7934_7491 
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7 _7440 _ 180Q_554_L2Z94_47QQ_ 20Q2153 30L._,149L 
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- . 
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fifty one)only. 

7. 	tit the a'i,unt 
of 83.i5,051beu'W the over payment 

made to 
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Statement of fixat ion of pay under Central Civil Service (Revised Pay) Rules 2008. 

I TneoftheGovernment Servant : SHRI C. KAMSA 

 DesignatIon of the post in which pay is to be fixed as on January I, : CHOWKIDAR 	 -j 
2006 ( Non-matriculate) 

 Stats (Substantive/Officiating : SUBSTANTIVE 	-- 
 Pre-revised scale(s) of pay applicable for the post I In case more than 

one scale of pay is applicable for the post 	and these have been 2750-70-3800-75-4400 
merged in pursuance of the recommendation of the Sixth CPC in a 
single revised scale, the scale of the pay in which the employee was 
actually drawing his pay should be specifiedi  

 Existing emoluments as on January. I, 2006 

Basic pay (including Stagnation increment if any). : 4025 
Dearness Pa' 2013 
Dearness Allowance applicable at AICPI average 	536 (1982 = 1449 

100 : 7487 
- Total existing emoluments 1(a) to (c) 7490 (ROUNDED OFF) 
6 Revised pay band and grade pay corresponding to the Pre-revised : 4440 - 7440 (PB -- 

scale shown at Sl.No.4 above. (In the case of HAG + and above the GRADE PAY - 1800 
apppriate scale may be mentioned) - - 

 Pay in the revised pay band/scale in which pay is to be : 7440(Restricted to maximaum 
fixed as per the titment table attached at Annex - I - Of IS band.) 

 Grade pay to be applied in terms of Rule 4 of CCS(PR) Rules, 2008 1800 
9 Stepped up pay with reference to the revised pay of Junior, if 

applicable INotes 7 and 10 below Rule 7(1) of CCS (RP) Rules, : NIL 

20081. 
Name and pay of the junior also to be indicated distinctly. 

10 Revised pay with reference to the substantive Pay in case where the NIL  

I pay fixed in the officiating post is lower than the pay fixed in the  

I substantive post if applicable ISub Rule (2) of Rule 71  
11 1 Personal Pay, ifanv INotes 6 and 8 below Rule 7 (1)1  : NIL  

112 Personal emoluments after fixation 
'7440 	1 	1 	?.AN ?e Pay in the revised Pay Band/Pay Scale 

Grand Pay 1800 	1 
Special Pay, if admissible Isub Rule I (C) of Rule 71 : -Guwahati Beich Non-Practicing Allowance if admissible ISub Rule 1(D) of Rule : - 

13. Daze of next increment (Rules 9 & 10) and pay after grant of 0I-07-i 
increment - 

Pay after Increment 

Date of Increment Pay in the Pay Band/Scale 	I Grade Pay (wherever 
Applicable 

0 1.07.2006 Stagnating, hence no increment. - 

01.07.2007 -do- 

01.07.2008 -do- 

'\V. 	"ov, Signature& Designatio1' adoç 
joint DIrector. 

.. of Field PublicIt 
inetiunent of lnis 

dI'diJ.4'. &,..chs$ P,*4' 



GOVT. OF INDIA 	- 
MINISTRY OF INFORMATION & BROADCASTING 

PAY & ACCOUNTS OFFICE (NER) 
DOORDARSHAN HRIDAY RANJAN PATH 

R.G. BARUAH ROAD:: GUWAHATI- 781 003 

- J 
NO. PAdINEPLD/Pension/FamiIY/C .- 56 

To 
The Pay & Accounts Officer 
Central Pension Accounting Office 
Ministry of Finance, 
Trikot II Complex, Bhikaji Cama Place 
New Delhi- 110066 

Sir, 	 - 
A pension payment order in favour of Shri/Sp1i '. .L(4Q&77 

Date: 2.tC-0'5 

C  r;7 

At 

Bench 

details of which are given below is forwarded herewith for arranging payment. 

Details: 
PPO No. & Date ... 	7 	 ...... rg ........ 

Category of Pension ................. 
(a) Amounts of Basic Pension Rs ..............R2O/ ........................................................ 

(b) Family Pension in the event of death of pensioner/Govt. Servent. 

Enhanced Rate Rs....... tG2C.t ................Upto.s ?. 

Normal Rate Rs. ............ 3.bO..........with effect from 

A .1.. .20.QS ..... 	. .................................................. 
Date of commencement of pension ....... 

Name of the Bank .  ............................ .....  

Branth Location and code No....... 	
Q.12 ............  

ACCOUntS NO.....U7.35.  .................... ........... 
State ...j6Lktt ... 

CommutatiOn authonsed simulaneouslY through a separte letter. Pension payment maybe 
subject to the conditions specified in the PPO as well as the CCS (pension) Rules and Receipt & 

Payment Rules. 

Yours faithfully 

End. : 	1. 	PPO (pension & Disburser's portion) . 	 Pay & Accounts Officj 

Photo. 	

' 

Specimen Signature Slip 
 

Option of pension indicating Name & full address 	 . . , t 
:A 

of the Public Sector Bank - 	 •..,, - 	 .L.) 	
• 	 .., 

MEMO NO. pAONERDDIpensoFamhIy(? S7 	Date: 	.. 	. . 

copyto 

I Shti 

....................... 

.............................................. 	.. . . . ................................ 

j 
NJ......... 

Pay&AcS0C0r 

,Tè?ah 	
'1 

Go • 	 \\2 



GOVT. OF INDIA 
.. 	 MINISTRY OF INFORMATION & BROADCASTING 

PAY & ACCOUNTS OFFICE (NER) 
DOORDARSHAN :: HRIDAY RANJAN PATH 

R.G. BARUAH ROAD :: GUWAHATI -781 003 

NO. PAO/NERIDD/COMMUTATION/C&.) - l0/gg 	 Date : 2' 
- V 

To 
The Pay & Accounts Officer 
Central Pension Accounting Office 	

1 2 Ministry of Finance, 	 M J 
Trikoot II Complex, Bhikaji Cama Place 	 / New Delhi- 110066 	 1 	Guwatj 

Subject: Commutation of Pension 

HolderofPPONo.  

Sir. 
I am to request you to make arrangement for paymnt of commuted value amounting to 

Rs. 	...\./. .. ...  (Rupees 	....... 

......— Only) in respec'of PPO mentioned above. 

1. 	(a) Basic Pension Rs. 	 ....... (Rupees.EC?4'Y' .. . . 

.7)onIy. 
Pension amounting to Rs. ..... 	 (Rupees ...  (4n..L.. 
...... LiI...... )only 

ReduceJ Pension amounting to Rs. .2..-772/'—.. (Rupees..2CQ.  ... t ~ L2IX44. 
. .d 	..'4/LtJ. ....r.0 .. T)only 

2. 	Details of disbursing Bank/Authority 

(i) 	Name of the Bank/Authority 	 ..Ll4k1.- 
(i1) 	Branch location Code No. (lfany)...  

Account No...... 

District 6L2I .Ici: k.LL.4- ...........State.. ) 2Y. 	 ..cdaii 
3. 	Already drawing pension from the Bank indicated at above pension being authorised simultaneously. 

Note: 

	

	1. Reduced monthly pension after commutation wi//take effect from the date commuted 
value is credited into the pensioner account by the Bank. 

Yours faithfully 

/ 
Pay & Accounts Officer 

MEMO NO. PAOINERJDD/COMMUTATION: 	 Date: 

tShri(Sy 'ti .... 4L 

eadz ..................................  
......................... ................................................................................................ 

\ 	*Nel Pay & Accounts officer 

Tat 	VG1 . : Pa4abW7. 	 o? 



--.::-- 	: 

GOVERNM:EN.T OF 1NDiA 
MINISTRY OF INFORMATION & BROADCASTING 

PAY & ACCOUNTS OFFICE (NER) 
DOO.RDARSHANUJJAY RANJAN PATH 

R.G. 

• No. PA 	Rfl7PEN1r39- I 01 

To 
Tim 	 J2/  

/ 

Suhjei: tthrrjsition:f 	wa-jo f Rthring / D,pd1 Citiii±y iro. Shth  

I am to aithurize-you to make necesry aTaAgemenLfQr drawi of an-amou ofRs.J6V2/_ 

(RsL? 	7nkI.i 	7 (11/ 	T2c-4-3 
Ra)mh1eA-o 	on accounl of ICRG dnei:o Lp(e/ShritSi 

(. 
/• ;iz 

uwiion of a bilf for the aforesaid amount together with the Auth. duly attaehe o this (fH(e. 

The amourrt recoverable should be clearly.specified in the bill indicating the Heid of Accunts is 
be credited to enable this office to adjnt  cnrrectly. 

The amount of ks.. 	 (Rupees  
Only being the outstanding House Building /OMC advance and the interest thereon recoversT 

	

from-t1rsiity 	bP1se be iudhited in the relevant co1r 	ofthebffl with proper 
htoHeadrofacountrunderwhich the-aiuouutisto be debited. 

The epridit-tir is chargeable to: 2071 P 
. 	

o , 	cernent Benefit01 

S 	
e_jP 

; 	.'•. I/_ 
Payable on SBI SQ4z-C't_-F. I , , 

	

0 

Civil 1 04 

kfI I 	. 	 I 	Yow5 flhfl:lv 

\
\\\Jô 

1 I 

Note 0: Original Authority may be submitted aIongvitli the Bi 

Pay & Accounts Officer 

• • 	Net Amt. 
lit 

" -Iii 
- 

e- 

D± 	2D 7 



f . \ 

i4j I6.2811181758t.t./91 
GOernaint of India 

Directorate of Field Bublicttij 
Regional Office(Ar.P)  

Dated Itanaga, the 
12th ioV6vbe' D 209 

re 
-• 	 •. 	 . 

The Pay&4ccowst$ Off*jCer 
MLnis.tryofl&B.  

• .Doordarsham •  
Guzoahatt. S  

... . ......... 
.zb:-   4'i.1 for drawal. of ret jP'ement GratutU 'n 

reSpect of ahri Chot°14g.$a*3d.. ChWftdt'Ttired). 
• 	, ; 	 . • •. • .. 	 .. : 

Zn accordance with your letter. No.PA0/S4II4D/PEI/ 
.09-101971658 dt. 280 10.2009 rnuthoriatn9•.thsr.Ioft 1 47 t(wal 

-. of etire*ent Gratuity to. :.8krj Choti ng, .kam, £z4hQwgidar, 
- . 	I an forwarding herewith the SIP No. o2 

i lj-&for Raa 1,50.15214- •'RLpees One Za*h Ii 
- thousand •*ó hundred fifty.  two) only for your S.  

and necessary action.  
4 
	

..., 	. 	. 
Fora 2 (1ita-Z*pu* akeet-2 of DCRe) 'dt.t1 tiLZ.d 

in is also attached with the bill. 

You are9 therejore, reqzetted to malc6 	of 
the bill at an early date. 

I 
. 	 .,, 	, 	•..\ 

£*cl 	 tEatr 
. 	 ... 	 . 	 . 	 S 

I /\ceC4$C 	 19 1 

Ch 

• 	-'°'' 	i f 	JAiti 2Oio 	I 



oee:,j 3491U 	
Dated  

54 j j• 	 - 	
- kill  

BILL ORd FOR DRA WA L OFDCRGZAETjgEjjfEyT Gft4TU1Ty 
Of/i e - of the : - DIRCTQRA TE OF FIELD PUBLICITY, 

MINIS TRY OF I & B, GOVT. OF INDIA ITANAGAR - 791117. 
ffea4 of 4Ccot :— 2071_pj 	& Other Retjrøy,zentB 

OI— civii_ - 109.. 
RecejL,ed the amount of Gratuity due to 
go,.- 	 Yield 
Publicity Office 	 ,sanctjoned 
olde letter No. PAo//v P4Pb/PN/O/pJ9? /çi 

d4 ted 2 /Iofioo/thepay 
£ Accounts Offtcer,1injstr, of I & B, 

- 	
bi 2i3- • • 

• .......• & • S • S S S S • • S S S S S • 	 GROSS 	R., ,b 

Less drawn vide B/No0 - 

$ i i 	 /ET AMOUNT FOR PAYMEN! 	Rs 	 5'J 
(Rupee8 O.L ILJ1 
IAA _L 

only. 

• Certified that :- 
Th arnint 	 a'-- - - 	 ne .LUSV month pay bill has been duly disbursed and the receipt obtained from the Pensioner. 
No Dezanj Certificate and LPC have been already submitted 
to the Pay & Accounts Officer,Guwahat 

\ 
:— .Ttanagar. 

Ezajned and entered 
?reasw-y Accountant : 

Pay B8, 
in Cash 

IV.Ta.es on 
inco*e. 

• 	 OR USE Ii,' 4 • G • '3 OFFICE 
4d*(ttd Rs. 

Its. 

Dated i 

t 

12 •!,N 200 

Guwaha B4ch 

------- 

\W' 
SLggz &Re 

P jiagar 
rn ch- I Pi dh 

\0V \ x 9- 

e • 
/ 	o\ ' ç O _uperjntendent 
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4Vo. ;. 12019/ l4/2 )09_1O/4ctt./ 
o India • 	 . 	 I)rcrorg 	of fi&ld Pu&liáty 

ieotonal °f1icA(4r.Pr.) 

d 2011112009 • 	. 	C 

I. 	 i . .. • 	. 

:hri Chottnp Kamsa, 	• 	iVo. ,i:: 4/ .;r  P/oCCis/oi _X— Choiidar, 

.Dat,d  
4 	

4 

' 	Please tind er4cicis,d herejt1z ti 4z4.cZraft(s) as mntoned 'sr 	below al'ngwith a U ixzrticulars, 	.. -. 
. 	 . 

tiease obtain r4ceipt 	pa y?n4nt 	,orvxzrc1 the same to 
tnis office wtthin 7(seuen) daL,s ofthe ,'ncds1zment/2ssue of draft(s) 

the letter im o)'ifli,al for our .ofc.4rsoord. iVhHe obtaining 
ZPRfo Hs.5d00/— or i'zore from the parties, t)iiay be ensured that the  : 	 u1s 	by th.. parties tn prescri'h 	'pr.tnt&Z r.ceipt forDz. 

Date of drafti ,J 	ounff javour of Zn rxzjiizent 

$ 	
i çcci' 

• 	 . 	 .. 

L). 

• 	• 	 .• 
• 	• 	 . 	 t.'f 

.Thm ?ettr should returned i, 
acknowJ4..w..nt in ?url2cat in ref1ct of party xZjjent. 	• 

Certjftecj '1hat th i)/i) iVo. 	 dated 	-- 
Pop Ra.4 	./—(thsp..es 	 . 	 ) oX u'a anet on " 	• jr is yurtir. 	 aat the traft(si * .has/h'a've bee.li gla5rst asper cZ.,taila hider/ovrleaf*, 

it' f 

	

• 	 .. 	 . 
61 	 . 

	

• 	• 	 •• 	 . 
\ 	

/ 

VN 

1 •  

	

' 	 12 J/IAI flsn 
( 	 .4 	 11V (JfJ 

\2 - 	 . 	.,• 

'Uwaht, Bonch 

A. 

........... ... .......... 

- 

• 	j 
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Ensure regIstration of every birth and death' 

• n,rwhM 	Pross 

uit 
433/2009 

11 
GOVERNMENT OF 

ARUNACHAL PRADESH 

DE['ARTMENTOF ECONOMICS 
AND STATISTICS 

Form -5 

BIRTH CERTIFICATE 

(ssiec ucr Sect.1 	7 of the Registration of Births and Deaths Act, 1969 and Rule 9/14 of the 
Arii;;cht Pradesh Registration of Births and Deaths Rules 2001) 

c'rtv t: t 	foIIcwing information has been taken from the original record of 

ise 	' 	'caI area/local body) ......... 	 of 

• SEPPA of District ..... 	 t$iCW 

State Arw achal 	adesh. 

Name:.. 	....................... Sex:.. 	....................... 

Date of Birth .... ..........................

.12-12-1953 Place of Birth . 	 ... 

Name of MO.c 	PP 	KIv1SM 	.. 

Name ot. Fatner : L J. 	 ..... 

Ad&ess 01 oare't 	the 	:nn ot Hirth of the child 	: Permanent address of parents: 

VflLt, GE 	.............. ..&I:IAVIJ 	............. 

H •.. 

o 	& 	. 	..... ... . 

EAST K11ENG DISTflIC 

ARUNACIiAL PR/.ELSH LESH 

.. Date of Registration .276- 2009 

Signature of thL,  Remarks 0 anv 	....................... 
Address of the issuinq authority 

............ g1ctr, .......... . 	. Date of issue 
I,  

1?JNOIO 
. 

Guwahati Boch 
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Form5 

.1 	 GOVERNMENT OF 
U. 	 PRUNACHAL PRADESI -i  

Z 	
DEPARTMENTOF ECONOMICS 

AND STATISTICS 

1'1t4.DESH - 	
JA 

— 
BIRTH CERTIFICATE Guwahat i.  

jt)Q-SC1Ofl J17 of the Registration of Births and Deaths Act, 1969 and Ruie9/14 of the 
\rur1ach3I Pradesh Registration of Births and Deaths Rules 2001) 

u. Ct?I%y that th' 1 01 1 OW U19 intoriflation h a s been taken from the original record of 

i 	 i' 	k'cal 	reaJIocaI body) .....  K.4& 	 lijLA 	............  ol 

~PA
...................... of District. 

	 K11R 	.......... of 

A ..nhat Pradosh. 

.o.uc. KiS?............ 

	

Fatner . 
. 	1sI.PS1 ..... 

parents at the time of birth of the child 

-: 	
6! .VZLAGE.................. 

£C &PS- SPJ 

1(E1;G DISTRICT 

I 	rUNCH 	REH 

No.: 
. 	 _615/2O.. 

IY' 
 

any) ......................... 

Sex:...MZ-L.E ..................... 

Place of Birth . K111SA .VILL4GE..... 

Permanent address of parents: 

• . MM 	............... 
PSEA 	........ 

• . 

il 

Date of Registration . . 	 2. .6.2OO9. 

Signature of  thell Z,  - - 
Nili 
;V6 it ryv ~~ 

Address of the issuingUthotitY 

.. 
1 ............. 

Seat 

IGO 
of every bIrth and death' 

--: 

10, 
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56) 	 RETIREMENT 
 

NOTE 
2.—The three months' notice referred to in Clauses (j) , (k), (1) or 

may be given before the Government servant attains the age specified in 
uses (I) and (k), or has completed 30 years of service specified in Clauses 
and (m), provided that the retirement takes place after he has attained the 
vant age or has completed 30 years' service, as the case may be. 

NOTE 
3.—In computing the notice period of three months referred to in 

uses (j)to(m), 

252 	 SWAM Y'S—FUN DAMENTAL RULES 	 [F.Ri 

other aid Programmes, (ii) is posted abroad in a foreign-bas4 
office f a Ministry/Department and (ii:) goes on a specific co 

• 

	

	•'Ttrac 	signment to a foreign Government unless, after havir4 
bLi fransferred to India, he.has resumed the charge of 
ost in India and served for a period of not less than one yeivN 

and 	•' 
(c) it shall. be  open.to the Appropriate Authority to withhold pe 

mission to a Government servant under suspension who seeli 
• 	 to retire under this clause. 

(1-A) (a) A Government servant referred to in sub-clause (1) m 
n-take a request in writing to the Appointing Authority to accept notice 
less than three months giving reasons therefor; 

(b) On receipt of a request under sub-clause (1-A) (a), the Appointi 
Authority.may-consider:such request for, the curtailment of the period 
notice of threemonths on. meritsand if it is.satisfled that the.curtailm 
of. the :perio4: of notice will not. cause any administrative inconvenien 
the Appointing Authority may relax the requirement of notice of thi 
months on the condition that the Government servant shall not apply I 
commutation of a part of his pension before the expiry of the period 
noce UI tnree mons. . . u 	 an  

1N0TE 4.—Tn case of a Government servant belonging to a State Govern-
nt who is permanently transferred to Central Government service or post, 
secures a post/service under th-Central Government on his own volition 
oughproprChaimel with proper permission of the Administrative Author-
concerned, or secures post/service under theY Central Government after 

ring been retrenched from the service of a State Government, the expres-
n 'Government service' referred to in Clauses (j) and (k) shall include 
rvice rendered under the State Gorernment in a permaneflt officiating or 
nporary capacity, if any, followed by a substantive appointment under the 
ntral Government. 

'(2')A. Government servant, who, has elected to retire unde this r 	NOTE 5.—A Government servant, including a woran, who is granted 

and has. given the necessary intimation to that effect to the APOfltflt mon of service, after he has attained the prescribed age of superannu-
Authority shall be precluded from withdrawing his election subsequenti 	shall not be promoted 
except with the specific approval of such authority: 

Provided that the request for ithrawa1 shall be within th1 	
OTE 

6.—The date on which a Government servant attains the age of 

intendea date of his retirement. 	
-eight years or sixty years, as the case may be, shall be determined with 

ference to the date of birth declared by the Government servant at the time 

1(1) Notwithstanding   anything   contained   in   Clause   ('),   
the   APProPrj   appointment and   accepted by the Appropriate Authority on production, as 

ate Authority   haIl, if it is of the opinioü   that it is in the public interest   tr as possible, of confnmatOry   documentary   evidence   such   
as   High   School   or 

do so, have the absolute right to retire a   Government servant in Class   II   
igher Secondary or Secondary School Certificate or extracts from   l$i 

sévice or post Who is not governed by any pension rules, after he ha   egistee   date   of   birth   so   declared by the Government servant and a 

completed thirty years' service by giving him notice of not less that thre   epted   y   the   Appropriate   Authority
,    shall   not   be   ubject to any   alteration e,x-

notice.   .   ths' 
pay and allOwances in lieu 

of suc   ept   as   specified   in   this   note.   An   altertiofl   of   date   of months' in writing or three mon 
 	birth   of   a   Goverume 

ervant can be   made, with the   anction of a Minitry or Department of the 
entral Government, or the Comptroller   and   AuditorGefleral in regard to 

(m) A   Eovernment servant in Class Ill   service or post who is no,jers0n$ serving in the Indian Audit and Accounts Department, or an Adminis-
governed   by any pension, rules, may, by giving notice of not less tha ator of a Union Territory under which the Government   servant is serving, 
three months In writing   to the Appropriate Authority, retire from servic  f 
after kehas.compjeted tMrty years' service. 

• . 	- 'NoT l.—Approprjte Authority' means the authority which 	
(a) a request in this regard is made within five. years of his entry into 

power tOmake.substantie appoiniments t.the post or service from which th 	
Government service; 

(ovemment scrvant is required or wants to retire.
id  bons r e mistakf 

occurred; and 
• 1; 	btItutEd à1;'Dept. oPèe. & Trg., Notjficatjô No. 25013/I I/87-Esti. (A), da 	

(b) it is clearly established that a 

- tho 11th May, 
1989 	- . 

	1989, published as S.C. No. 1226 in the Gazeue of India, dated the 27th M 

N 

I . Inserted by 0.1., Dept. of Per & Trg., Notification No. 25013/10/875tt (A), dated 
October, 1988 and published as S.C. No. 1420, dated the 19th NOVCmb' ,  1988- i 2 	)fllfl 

GUWt1t Bench 
-"T 
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SWAMY'S —CCS (PENSION) RULES - 	[RULE 68 

utions should be 'taken by the Heads of Office so that paym 	 . 
ijest on delayed payment of gratuity is avoided 'Moreover deal4 	

A** 1* 

should be made accountable and responsibility be fixed if he is guiltf itI 

talci 	ii ely action in this regard. 	 I 	' 
In spite of statutory provisiOns.1ILha rules cases must have tome to 

th 
notice 'Of 'MinistrieS/DeP 'cuts where heavy 'interest chargS have 1 2 IN ?Ut 

	

-' .. 	, 	. c.,rndnn!pratuitVt Atten- 

erever delays are anticipated, provisional pension should be 
tioned immediately. 
delay in processing of pension resulting in pension not 

ig authorized on 'the last working day of retirement of the 
iernment servant, should be reported by the Head, of Office 
he next higher authority who would watch the settlement of 
wed cases. 

RULE 681 	AUThORIZATION OF PENSION AND GRATUITY 	 17c 

'. enimposedbY The Courtsior deiaYi '(4)of.theCCS(Pe11si.o4 Rules 	. 	(d)inespect of delayed payment of gratuit' wherever it results in R140
boa in this connection 	to "er 	rment of interest has be4n sanc{3uwa ati BenCh 	pTmeflt of penal mterest at the rate applicable to GPF deposits 
1972, providing that in all cases wu..pa, Ministry or the Dep4rtment,.n - T' 	 u4ier Rule 68 of CCS (Pension) Rules 1972 Secretary of the 
tioned by the Secretary of the Aujuui. the responsibilitY and 	 — ministrative Ministry or Department wouldinitiate action to 

Ministry or the Dep 	
eAdUun 	e 

responsible for delay in payment of gratuity keep these proviSiOflSffl view 	 thpbedproce 

for fi 	
sty3ndt3K8 suitable disciplinarY action whereVer\ \ 

	
strinil5ënforced with immedi 

enip16ès are. fouiid guilty of not talçing 	a 	. 	

2 May, 	 r") 	 been decided to pay gratuity, the amount .hou1d be 
2, Pw O.M.o. 381116193-P. & P... 	 idimdiatelv nendin a decision regarding payment of 

k :• 

(ji., LJepL. Ut r.............. -
1994—Para.4.l 

(5) Timelimit for payment .of pensioflarY benefits.— In Para. 61 of 
the 44th Report of ParliamentarY Standing, Committee on MHA, the 
Committee bad observed that tine1y payment of pension and retireme i  

dues is' .not being" made to the retiring employees of Union GovernflltI ' ' 
The:'COrnlflittee drew attention to the Employees' Provident Fund Scheme 
and the NotificàtiOfl issued by the. Ministry of Labour on 27-1O-199k 
amending' 'the Employees" Pension Scheme, 1995. In terms of proViSiOIl' 
under Employees' Provident 'Fund and Miscellaneous Provisions Act, 1952, 
the Ministry of Labour inserted a new provision '17-A Payment of Pension' 

"in case the Commissioner fails without sufficient 
which inter alia says that  
cause to settle a claim complete in all respects within 30 days, the CommiS- y beyond the said period and penal interes 
sioner shall be liable for the dela t at the rate of 12% per annum may be charged on the benefit amount and the 
same may be deducted from the salary of the Commissioner On the same 
analogy, the Committee has recommended that similar provisionS may be 
formulated and'enforced to ensure timely payment of pensiOli and retirement 
dues to the retiring emplOyees of Union Governirlent. - 	tn delayed 

a rnenFF 	ons/conIm1t_ 	 -- - 

ttee on delayeo payment of retirement dues 
has been examined in this Department in consultation with DePartmflt of 
Personnel and Trainin and Department of Expenditures MinistrY of Finance 

an4 it has been decided to implement the recommendation as detailed 

below:- 
(a) All pensioners' dues are to be settled by strictly following the 

procedures laid down in Rules 56 to 76 of ccs (Pension) Rules, 

1972. 

would reduce the interest liability if ally, on pay-
delayed gratbity. 

In the matter of delayed payment of leave encashment, the 
Department of Personnel and Training in ther note, dated 
2-8-1999 has clarified that there is no provision under 
CCS (Leave) Rules for payment of interest or for fixing 
responsibility. MOreover, encashnient of leave is a benefit 
granted under the leave rules and not a pension.ary benefit. 

(g) In the matter of CGEGIS, the Department of Expenditure, 
Ministry of Finance in their U.O. No. 709/E.Vt99, dated 
6-8-1999 has clarified that payments under CGEGIS cannot be 
termed as terminal benefit. As payments under this Scheme are 
made in accordance with thc Table of Benefit which takes into 
account interest up to the date of cessation of service, no interest 
is payable on account of delayed payments under the scheme. 
They have also clarified that CGEGIS payment cannot be 
withheld and no Government dues can be recovered from the 
accumulation except the amount claimed by the financial institu-
tion as due from the employee on account of loans taken for 
house building purpose. 

3. Contents of this OM may also be brought to the notice of concerned 
ttached/Subordinate/Field organizations under the administrative control 
respective Ministry/Department, for compliance. 

G.L. Dept. of P. & p.W., O.M. No. 38/64/98-P. & P.W. (F), dated the 5th October, 
1999.1 
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